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THE OATHS BILL, 1967

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI MOHAMMAD
YUNUS SALEEM) : Sir, I beg to move for
leave to introduce a Bill to consolidate and
amend tbe law relating to judicial oaths and
for certain other purposes.

The question was put and the motion was
adopted.

SHRI MOHAMMAD YUNUS SAI® EEM
. Sir, I introduce the Bill.

I. RESOLUTION RE THE PROCLA-
MATION BY THE PRESIDENT OF
INDIA IN RELATION TO HARYANA

1. MOTION RE DISMISSAL OF THE
UNITED FRONT MINISTRY IN WEST
BENGAL—contd.

MR. CHAIRMAN : My request to the
Members is that they should take ten minutes
each so that there may be an opportunity for
many Members to speak. The reply will be at
4.45 P.M. Mr. Ramaswamy.

TTHE DEPUTY CHAIRMAN in the Chair.]

SHRI V. V. RAMASWAMY (Madras) :
Madam Deputy Chairman, I am thankful for
being given the opportunity to make a few
observations on the motions before this
House. Considering the various remarks made
in the course of the discussion, I find that the
Constitution has been the victim of
circumstances. The cause for the victimisation
of the Constitution is the actions taken by the
Governors of Haryana and West Bengal. We
were told that the Ministries of the respective
States continued in their power during the
pleasure of the Governor, but from the actions
taken by the Governors we only find that the
pleasure of the Governor has resulted in the
pleasure of the opposition.
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To begin with I would like to submit before
this House that the position in my State of
Madras is quite comfortable. The Governor of
the Madras State is all praise for the
administration carried on by the Chief
Minister. Shri Annadurai, and the Chief
Minister-in his turn is very happy over the
excellent co-operation he receives at the hands
of the present Governor. Such is the close
amity that exists between the Governor and
the Ministry that even the Governor is allowed
to make extempore speeches in opening or
inaugurating official functions. It is the
practice that a Governor or any other
functionary will be allowed only to make
written speeches prepared or approved by the
Ministry, but in Madras the Governor's
relationship with the Ministry is such that
even in inaugurating the most important func-
tion of the annual meeting of the Collectors
the Governor addressed the conference for 45
minutes without any written speech. From
that, my impression is that provided the
Ministry and the Governor cooperate with
each other and help each other, the
administration will be carried on smoothly. I
also remember that on many occasions
Governors of other States have been requested
by the respective Ministries to use their good
offices with the Government at the Centre to
get more allocation of funds or get sanction of
various projects or even in the matter of
allocation of food. Yesterday's papers said that
the Food Minister of Kerala saw the Prime
Minister of India and requested for more
allocation of food to Kerala. According to the
report of the newspapers, Shrimati Indira
Gandhi had a telephonic talk with the Chief
Minister of Madras who, in turn, agreed to
allot three thousand tonnes of food to Kerala.
Such is the relationship between the Centre
and Madras. And I hope one wishes that if the
intentions are good and if the respective
people are really interested in the smooth
administration of the country, the Centre-State
relations will improve.

Coming to the details of the Motion,
various speakers have remarked about the
powers of the Governors. I am not a
constitutional pundit; I do not want
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to go into that aspect. But the remark of the
hon. Shri Chengalvarayan was that even if the
President takes it as his pleasure to remove
somebody at the Centre, he can do so. If such
a thing is conceded, as a democracy we will
not survive at all in this country.

In the case of Haryana the position of the
Governor has been pitiable. As soon as the
elections were over, the Congress Party
obtained an absolute majority and formed a
Government. But later on, within a short time,
that is during the election of the speaker,
some Congressmen themselves defected and
an alternative non-Congress Ministry was
formed. The Congress Party could not forget
or forgive.

Sir, in commending his Motion for
acceptance, the Minister of State, Mr. V. C.
Shukla, said that the State of Haryana has
been saved from the enemies of democracy.
Madam, for the successful working of
democracy, an effective opposition is
necessary. Here in the State of Haryana we
see that the Congress Party was not at all
prepared to give time for the Government to
work for the good of the country. So, the
Governor of Haryana had no other option
because for the past two months he had been
witnessing a see-saw of defections and
retracing of steps. Therefore, he had no other
course but to recommend to the President
mid-term poll, to dissolve the Assembly and
to appeal to the masters of the country to elect
a fresh Ministry.

In the case of West Bengal, I think the
Governor acted a little hastily. He could have
waited for some time more. What was the real
thing that prompted him to take such a hasty
action ? We must trace the history of the Con-
gress in that State a little. The Congress
Executive there, under the head of Mr. Atulya
Ghosh, was suspended and an ad hoc
Committee was appointed by the Congress
Working Committee. By that time they
thought that Mr. AJoy Mukherjee would
reconstitute his Cabinet and that they would
join Mr. AJoy Mukherjee soon after. The Exe-
cutive was restored but Mr. AJoy Mukherjee
declined to oblige these
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people. These people could not forget that.
They had been waiting and wanting to win
over Dr. P. C. Ghosh. Nothing would have
been lost if they had waited for some time
more. If some more time till 18th December
was given, Dr. P. C. Ghosh would have
retraced his steps and joined the BKD.
Therefore they did not like that idea and they
thought of toppling it. It is an unfortunate
thing that the Governor of West Bengal
should have dismissed the Ministry. He could
have waited. It is only indecent haste, as once
the Father of the Nation said.

In the matter of Punjab, the Chief Minister
himself resigned but he was allowed to
continue for some time more. He also wanted
one day more. But before he returned to his
capital from Delhi, another Ministry had
already been sworn in. I do not know why
there is so much of hurry. These are due to
the manipulations and wirepulling of the
Congress Party because they cannot reconcile
themselves to the position of an Opposition or
allow a coalition to have any established
Ministry to run the administration.

DR. ANUP SINGH (Punjab) : Madam
Deputy Chairman, I think we have been
treated to some of the most illuminating and
persuasive  speeches so far as the
constitutional aspect of the problem is
concerned. 1 was particularly impressed by
two speeches, by one Mr. Triloki Singh and
another by Mr. Mookerjee. After listening to
them very carefully, I felt that it would be
rather hazardous on my part—not an expert
on constitutional affairs—to probe into this
problem. I think, if you accept the premise of
each one of them, you inevitably reach the
conclusion that they reached. I am therefore
very much inclined to look at this problem
from the larger perspective, constitutional,
political and moral.

When we look at this problem from this
angle, we find that it is not the change of the
Ministry here or the change of the Chief
Minister there which should be a matter of
deep concern to us, it is the general political
climate in the country which, I think,
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[Dr. Anup Singh.]

is far more disturbing and alarming. I can

only make very broad generalisations due to

the time limitation without being able to

substantiate anyone of the things.

We find that the relationship between the
State and the Centre has become very much
strained. We also find that since the emergence
of the non-Congress Governments here and
there, the number of parties has grown and
coalitions have come into existence;
unfortunately, many of them have nothing in
common except their allergy to the Congress.
And unless you have a stable, workable
programme of minimum consent, democracy
or parliamentary form of Government, as we
know, cannot function. We are also witnessing
the very unsavoury spectacle of crossing the
floor. Mr. Triloki Singh said the other day that
there is nothing wrong in it. that many eminent
statesmen and politicians both in India and
elsewhere have done the same thing. I think he
was doing them an injustice because I can
readily concede the right of anyone to change
his political views, to change his religion, if he
wants to. or change his opinion. But that is a
matter of some inner compulsion, some
change of heart, due to many circumstances.
But what we are finding today is different; as
somebody pointed out, it is easier to become a
Minister in Haryana than become a naib
tahsildar. So. to compare the defectors of
yesterday with some of the people now, is not
good. I do not have any person particularly in
mind. But changing parties, changing affilia-
tions between Rohtak and Chandigarh, the two
seats, during the day, that is something which
is not very healthy so far as our parliamentary
system is concerned.

Madam Deputy Chairman, I have a
suggestion which 1 want to submit for the
consideration of this House and that is that we
seriously reconsider, re-examine whether or
not it is desirable—it might have been
desirable then—or appropriate or not now to
reconsider the very basis of the parliamentary
form of Government that we have adopted,
particularly so far as
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the States are concerned. What I have in mind
is that with a slight change of the relevant
articles in the Constitution it can be done. If
you have a duly elected Governor in the
States he will not be considered a tool or a
stooge of the Centre, a duly elected Governor
as it happens in many places—I have America
in mind. He chooses his own Cabinet. They
become Ministers each one in charge of a
different portfolio, not responsible to the
legislature, but pre-occupied with the work of
the administration. The result will be that it
will not in any way impair the sovereignty of
the legislature.

SHBI BHUPESH GUPTA (West Bengal) :
Of course, it will.

DR. ANUP SINGH : It is a debatable point.
I am just throwing up a suggestion. The
Legislature has to sanction the grants. They
have to pass every Bill. I have seen the system
working in America. With all its faults, it does
warrant some re-thinking and re-examination
of the proposition. I would suggest that
eminent Parliamentarians like Mr. Bhupesh
Gupta, some Members from the Congress,
from this House and the other House, should
get together and at least consider the
proposition. I am not dogmatic about it. I am
just throwing up a suggestion for the House to
consider. The Centre can remain as it is. |
personally feel that this pattern was accepted
very largely because the Constituent
Assembly was dominated by those lawyers
whose predilections, whose training and
whose intellectual approach and atmosphere
were those of an Englishman. The English
system is eminent. But unfortunately in a
country like ours where the electorate is
illiterate, where the politicians have devalued
some of their moral principles, I think the
Presidential form of Government—I am using
the word in a broad sense—will be a good
thing today.

As far as the specific Resolution is
concerned. Madam Deputy Chairman, I
would only say that to my knowledge at least
this is the first time that all the four daily
newspapers of Delhi— and it is really a
phenomenon because
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they are not noted for supporting the Central
Government or the Congress Government—
have spoken about Haryana, though the
phraseology differed that there was no other
course except this. I think it is a very
damaging indictment of the Haryana
Government. (Interruption by Shri Jagat
Narain) I have my own opinion, Lalaji.

SHRI JAGAT NARAIN (Haryana) : What
about Punjab ?

DR. ANUP SINGH : When Punjab comes |
will make my submission. But today we are
concerned with Haryana and Bengal.

So far as Bengal is concerned. Madam
Deputy Chairman, I think that there can be an
honest difference of opinion as to whether the
course that was adopted by the Governor was
a Constitutional and proper one. I think the
situation there could have been handled
differently. ( Time bell rin-gs.) Just one or two
minutes more. But with due respect to the
critics of the Government policy, with respect
to Bengal I feel that to provoke people—
perhaps I will irritate Mr. Bhupesh Gupta
though he is not the author of it—to incite the
people, to exhort the people to open violence
is far more serious than whether Mr. Ghosh or
Mr. Mukherjee continues.

Madam Deputy Chairman, I just want to
draw the attention of this House—I am not in
the habit of relying on papers to indict any
party or group—to a report in today's Hindus-
tan Times that Mr. Konar, the former Bengal
Revenue Minister is openly saying "Burn the
buses", "Damage property", "Do anything". I
am just translating him rather literally.
(Interruption by Shri Bhupesh Gupta) I never
get up to interrupt anyone.

SHRI BHUPESH GUPTA :
know Hindustan Times.

You

DR. ANUP SINGH : I read all the papers.

THE DEPUTY CHAIRMAN : Please wind
up.
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DR. ANUP SINGH : Just one minute.
Madam Deputy Chairman, he went on to say
that all the M.L.A.'s should be forced to come
back and some of those who defected should
be skinned alive. These are the words.

Then Mr. Roy Chowdhury said that this is a
call for civil war. Madam Deputy Chairman,
all that I am saying is that I am personally not
in the slightest worried who becomes the
Chief Minister in any State. [ do not think that
the Congress has all the monopoly, all the
wisdom, all the right to continue ruling. I
would like to see the Opposition parties, with
a solid progressive programme to compete
with the Congress and even replace it if
necessary. [ will be very happy. But what we
are seeing today is not what is aimed at. I
think when we talk about democracy we
should be clearly on record, "Do we want
changes through constitutional, peaceful
means, through pursua-sion, or do we want
them through bloodshed and in the streets ?".

And, finally, Madam Deputy Chairman, I
would say that anyone of us, who does not
allow the peaceful exchange of views in this
House is also directly or indirectly, by
implication, murdering democracy. We can
set an example here which will permeate
throughout the country.
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topple the Ministry in cooperation with Shri
Devi Lal who wanted to form a Ministry
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(Time bell rings.)
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4, din a% faw, =T e faw &fa
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At are ared| g, wifs gaewes W
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THE DEPUTY CHAIRMAN :
wind up.

Please

SHRI JAGAT
thank you.
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2 fr 1 T 791 2 ag wfaas ¥ fasg
g g T Ad, #qn ¥ faww g 2
arad#, famm & faars g & aradi
#g ATRATHT T4 E1 9%AT & FAF IO
FIE H, 994 &W F @Al= AonEd
% | zafaq st wsan gz awma 7 fx
nadd 7 WA & famw ot afaae
% faeg fam 2 9a¥® fag ofin o
F1 Trea @A, gAT & wwoaE 2

NARAIN :  All right,
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gfemm & wagd wen W & a8 ser
2 & o wiws w1 ghiw £ § & szar
F3%1 5% a9 ¥ fag ang & g
#fwa 70 ame § ady s i o)
FATH F AN LA TF F1HGT AF ATA1T |
IR GHY U A BT A% H 4
F1aF &, Fn & faws 8, d@fana
F faars 2 39ar qgAmaT 2 1 Fh
AF ST &F AT w fa wow gEwe
+T Trear, 3w fqare w=eEt s v
fazra wr wer, a7 SF4 &7 O,
afcrga I &1 U= F@EE F0
wear, #r§ ddurfas wwwmr ad 2
7T IAH AT T FE WA A E 0
&1 2ar% 3a wifgat § fosdtr ofead)
dare w1 wwaa fwar @ o faedia
TA TE AT ATAMA A A7 3G A
TH ATRE F1 Y6H F1Z F1 F o7 Fr a18
#2q 9 AfwA AT ¥ TH KA HTA
fr wreeT @2t Age NwA F qg
ST HHA § a9 IFEIT AFa T, a1
FIAAT TEAT T ANAT ag G amw
# A srar | &3a Fram 2 fr svafaee
#reT fre S0 7 JT9 g7 F 7T ATAT
fear fx ot ggare gf, &% Wit w=oiA
74 g wi-mg g@ | wHET a1
famiw g, faegw famre d 1 smad
mifany g1 2 |7 7 AWM FEATH
ufema gl & 7 ava faar, G
FTaT, 397 FTHLE A1%A 99 5 gfe-
qrgr § mifFsa @ afgsr § o
TG HANE AT A=A gAE ! "ZATT
f wfeerdl 07 s aT afg awEen
figar aur ar fearews sTAAd wof
Arady, ATHA WITH, HWA A144
Fr A 9w fzar oy, Aga W
ok w0 9 F AgT 02 L 97 T4
# 1 el A 2o s fag & s &
fgegeama 2izsa § ] §9 92T 9@
wT gATE | IR aga | gz & gd
7 @t 3 qearst # gz | ¥ fw e
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[=f) sivgewr aw quEraTe)

gi=q 1, 91 agEq dlo o qiEf &
arifa gd & Wad 99 F 909 A 410
FEAE, AU A@ FAT X F A BET
A€ 3, w7 ELGAT ET T IgA UgA
wz frar o f& aaw afeadr dam
a1 w0 ®) € 7 g9 FAAT A T
&, IEA ag FMAA F3A 72N D
A A g w7 w27 47 9 f5 =T A,
IS %o T FTH a7 FLEA, fqadf)
F AT, TAL ET W, 2 AT
g%, ag AI-RIE W OHT TOF q5T
TR @4 TF 91 | FA FF A1 F I
g% 7g FgaT % gaTIr WA arfema
g1, zardl ggma wifema 41, #7¥9
aqa F AZT F1AT |

SHRI NIREN GHOSH (West Bengal) He:

never said it.

=it sfvgen T QeI o ol AT
g1 91 FYHE GIE A 23 A0
&t wrree i T T 7 Ao fzan
g7 T FEE ST I FTH T@IL
a7 7w At F1 oaerg F onf 2
g afasifes st 9T wg w@r
a1, FAT HALE AR oy 79 wE
3a¥f i g& feard e g a7 78 3%
77 FTF ¥ A1 £ FAfwA WL FHT 9gq
F) g A, Ffwares &) a6 4, o
frgre 1 o€ 8 a8 & 1< 999 92 9=
99® 7, 7 #8 a1 ITafa wErgar,
# 9 FT AT AFAT § FAH T W1 |
32 ga a1a &1 araT ar @ & oare
T@x Zard AT AT 41 A fafaw
fagdtg =1 dwarar 41,  amfos
ST 1 AFATHT 41 1 A R
g #riT fitA aig q fF qwo Twmoe
aFe F GEr AT, AATAA ¥ YeAw
F1 qlzr arar, @z amfe afawrd
FT ArAqTHT 87 Tlo THo Tio HIY
a¥Ho uHe dlo | AT yrfeat wfrAEw
# wifeer g€ A% Az FEATATAT T
qrT FTAT ATaT, AT gear fpan amar,

[RAJYA SABHA]
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gz g1 fafqa  fasdfa & an
¢ 7 fax wmte W AW
ET EwT A Fw,  wiw
Tz § £ dle wro dio 3t oAe
uHo flo F FaTAT AW A AT FH)
1§ § % gar% swge wrawatst w1 ara
q AT HAT | A AW FeAT I 2,
aFHe § aifaer o A wnoR),
I AdT ¥ gErd ¥, wF wfran
¥ ATHIT Y ), IE FrAA F) w0
F) g€ ] W1 wAT Ffgwre 7 owAv
Afeana & 913, PO HR F 109 F 9T,
amfeE wEaar & 717 98 &, sha%
% aa g & fF oomdxr ¥ @t
g%a  F, A gEHAT  FY, A
¥ TS F A g F Ia gEAT F,
dfaam 1 gEwEm 7T F gad) e
FW & 0T afawre, 0 g2 ¥ ) wra?
ag A1 FEf 7 Ad wWr G aFar g
ag %1% A% am Adf ? Fraee fitA
g #1 it & fag | ot 7% @ o
Tt gar, ot gree} farw gad mEf
1 AYE F FAwA H, AT H, 97
ag waT aur 2 fa ave ¥ gy AT A
FF1 &, TTT T dAar d ver 2 fir fowr-
ord fadie &9, #rase anra w900

SHRI NIREN GHOSH : You know that our
Party has never given that poster. ~ You are
welcome to do that.

SHRI S. K. D. PALIWAL : I am saying
what T have today read in the Hindustan
Times. I never speak without my book.

73 fgrgmam argwadigur 2 faar
g & F F4 W @A A s,
# F1 38 wE W § THIT F 1T 7T
TEAT E, FGATT F ST I FAAT

.E"

SHRI NIREN GHOSH : Birla's paper is a
guide for you.
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oft silgow 7w aefaE ;e faq 0w
ai arzE Agid, aar oz %A AT
A HTTHT G2 99, ° &4 TR O F
1 Azf wmar | g A F12 5@

-

g 7@ § #1R FC WE !

THE DEPUTY
time is up.

CHAIRMAN :  Your

st sfgen Iq QA ¢ UE &l
18, vawafa wEar, T8 ArE
3 fx grqte M@ 919 T JET
stgs @ w7 affa gfaar § armEm
FTAT ATT) IR Fl7 AGT F1A91, 38
gt wasw & fra, afapa & faa,
#1A & wsa & fag arafe afasr
& fad svra weg dsrgm Ad g
T # wmeafaz FAH,  wET F
A ¥ gF  dr@ AEHEr atesiew
FEHW & mraw § o & A SR
Fetr uh o/ A FITV A@A WA
& winqzaa % § 77 @ 7
Ug ANT FAGT A AATF § FAE
AT TA I, § IA AWAT T AL
qTAAT |

SHRI K. DAMODARAN (Kerala) : I do not
want to say much about the illegal and
unconstitutional  activities of the poor
Governor of West Bengal for his utter
disregard of the provisions of.the Constitution
and the expert legal opinion in the country.
After all he is a puppet of a small group of
people sitting in New Delhi and pulling the
wires. One does not know whether to condemn
them or to pity them. Anybody can see that the
gaddi they sit on is shaking from the bottom.
In fact the Central Government to-day is
weaker and more unstable than the
Governments they have overthrown in Bengal
and Haryana. In fact it is so. A meagre
majority is there but they are shaking in the
bottom. The weaker they become the more
amenable they are to the pressures of the
foreign and Indian monopolists and the
Princes and the jotedars in the country. We
saw
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how meekly they surrendered to the murder oi
Indians in Hanoi by the Americans. They were
not in a position even to protest or to demand an
apology from the American Government. We
see every day how they surrender, how meekly
they submit to the various demands of the
monopolists and the more they succumb to the
pressures of the™ monopolists, the weaker they
become. It is not a secret that the foreign and
Indian monopolists and the Princes and jotedars
in India have been openly expressing their
displeasure of the leftist Governments formed in
the country from the very beginning. They are
naturally afraid that even the limited powers
under the Constitution could be used against
their vested interests. It is they who have
decided the matter behind the scenes. Mrs.
Indira Gandhi and Mr. Chavan have only
fulfilled their wishes What is painful, if not
surprising, is the somersaults of Dharias, Aroras
and Chandra Shekhars within the fold of the
Congress. They were most vociferous in
attacking the monopolists, in demanding the
nationalisation of banks, etc., etc. Am I to
believe that they are very naive that they are un-
able to see the dirty hands of the same
monopolists and the same enemies of
nationalisation of banks, behind the dastardly
attacks on democracy? I do not want to analyse
their motives. If they are sincere, they will have
to see that the upholding of anti-monopolist
policies does not fit in with their support of the
butchery of democracy. Do not have any doubt
about it, that the attack on democracy in one
State ol the country is only the beginning. It is
the beginning of the end of the whole
parliamentary system of Government in India
and with it will go the illusions nurtured by
Dharias, Chandra Shekhars and Aroras. I admit
that the Governor had reasons to doubt whether
the Mukerjee Government Government had
majority in the Assembly. I too had my own
doubts but how to judge whether the Mukerjee
still enjoyed a majority in the Assembly or not.
It is not decided by counting of heads of the
deserters in the dining room of the Governor. It
| is to be decided by the Assembly and
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[Shri K. Damodaran.] no opportunity was
given ior that. I do not blame the Governor
for advising the Chief Minister to convene the
Assembly for a trial of strength. It was
good that he did it and the Chief Minister
readily agreed to the proposal because the
Chief Minister himself wanted a trial of
strength in the Assembly. He convened the
Assembly for December 18th and still the
Ministry was dismissed. Why was the Ministry
dismissed? Ifthe Chief Minister had refused
to convene the Assembly on 18th December,
we could have understood it but after his
convening the Assembly on 18th December,
the Ministry was dismissed. Will the Cons-
titution cease to  function if  the
Assembly is convened on 18th December
instead of on 29th November ? The reason is
clear. It was expressed by Mr. Dharia himself
in his speech. You are afraid that some of the
defectors would return to the United Front by
that time. That is what Mr. Dharia said
openly. These reports had come in the press
also. After all they are defectors and deserters
and one cannot understand their minds. A
defector who goes to the other side to-day can
come to this  side the next day. So you
wanted to prevent the United Front from
getting a majority in the Assembly. That
was the real reason and you wanted to
convene the Assembly under the shadow
of the army after unleasing a reign of terror or
letting loose violence on the streets and

making  brutal  assaults  on Assembly
Members and ex-Ministers. You wanted
thus to forcibly prevent the United Front

from getting a majority and function as a
Government in Bengal.  That was the
real reason behind it. You wanted to achieve
this nefarious aim by  violence  and dirty
tricks, but how long do  you expect the
deserters' raj to continue ?  Mr. Dharia
said that the U. F. has lost the support  of
the people there. The people of Bengal
have already given the first reply to this
charge and you can see how powerful this
so-called new Ministry is from the very first
day the oath took place. There was no
leader there and there was not the Speaker
there. The President of the

[RAJ YA SABHA]
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All-India Grain Dealers' Association who was
arrested for black-marketing by the U. F.
Government was there. Another person who
was charged for defalcation of money by the
Congress Government itself was present. Thus
the new Government was formed with the
support of swindlers and blackmarketeers.
How long do you think that this Government
can continue. If you think that you can do
anything as long as you have a majority, a
slender majority, in Parliament, I am afraid
you are mistaken. If you cannot tolerate
democracy, democracy will not tolerate you. I
do not want to say anything more.

THE DEPUTY CHAIRMAN : I have ten
names from the Congress Benches and seven
from the Opposition. I would like to know
from the House whether we can cut down the
recess by half-an-hour.

HON. MEMBERS : Yes.

=t aqw w2 fax (faaix) @ 9%
am & wmar g f& g i
gfead) FarE ¥ for awa aomie
72 &1 w97 g€ 9T qg A Frar av
Awar gian, ofFa s are a8 91 ) oy
7y dfams FH qga fow gan g,
For Fgar & d@faga fae fma 27
afama  zafem 2 f& wmaqr aif, 3
w oAk AT w9 e F "aifew
g &7 a%, ¥fFq gfams ar a9
Z1 @1 qr gfamr ¥ & a9 o 0F
# e ¥ A AT gL A sAK oA
& faa o @ifa 2 5 Fw@mr a1 97199
[AFTAT A93 HF 9 VTR ITT 0 aF)
%3 TIE | TATEEE B2 ATHIT F 0F
qaqa  fafass & 21 swgae @t
%lzrzm ) mx Hifen §=gr 70 ) FAET
s Aifag arg w72 491 ) ag a@rw
gEf Iz fem Raw & same
grsdl | IR w & A § 2o
FT ST BT @ET 2 AT ER &MY
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fafamz) & &, zw? fog ad) Aol
@ od oA 2 fa fom fafasd
# gw ¢ a%t gv gafed ad g . .

THE DEPUTY CHAIRMAN : You can
continue after the recess. I take it that the
House has agreed to curtail the lunch time by
half an hour.

The House stands adjourned till 2 P.M.

The House then adjourned for
lunch at one of the clock.

The House reassembled after
lunch at two of the clock, THE VICE-
CHAIRMAN, (SHRI M. P. BHARGAVA)
in the Chair.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Yes, Mr. Mitra.

i sgw &= frw o goawma
#EwEE, W ARA 9gw FR T 4 fw
dnra § oF o wdo flo F afazzz
# fafaq A F72 & 21 awgEesr
grazr ¥uw Hifen §F 5w
AZAT AT FIHEE T gagan
T # ZAfeew dar g & AT
gfagm at g’ angar 2 1 W
A q@1 A7 fF A wq 9z ag e
g A A fevgs g 0
fafasfl % #ai & 2 & weErw war
f5 wav aw fWfed) =18 3W/E
BATY MR § FE AFTAqTE @1 oA
fanat an Traat Ay £ #@icfafaa
¥ ® #d) grem A s
3T | g 3 & ardd weg-
fazt Fzare M= & G AgEam
God feafa dar w2 sfie gar
ammaTy far a7 femr & fead ow
%7 AT ALY AR aFar g1 IEE
zzt as wzrfe faw awe & srdrafear
¥ gegfecsi ar gm Bar  war,
BT A% A A F AT I T
grea &< ArfEd 4t F gz agar
§5—:35 R. 8./67

[27NOV. 1967]

in relation to Haryana 1316

agar g & oo fefasdi = af,
T & vy fafemz 3@ aw a1
qrqm grEg A vews @fen ¥
faar 1 | @7 Az dr anw EEy
g fa A @A & W WA
fFaar g gar dmr @7 I AR A
T TEa & fag 7 wagy go g
g # weEE wE | 16 AFATHS
w¥a T fufawze, o) wor gl & o
#gl 97 TA% 4% qfeaw Fae H
dfaas % snae qr fem @@
T AT @I AT FE FE AFEVQ 7
q auy awar g owdr seafee av
amgdl  wefarz T £ 1 A0 Y
Feqfare ot midf 8, ag wadT 2 e
TF W7 ERIT 918 AT A¥B AT
AT & ST gard St waAT @ IEH
B9 9TT FT A9 AT &4 XN FAFTET
ud 47 & fau dme w7 a0 ) &fa
AT Aww K gz Ady@rar g fE o
HA| Tio THo Flo & FA| 4, TreEr # T
Fq T qrw AaF AT 9,3 9T
ffaedl & =& o9 9T ¥460 &g
TWT F wifs 3w AR 9 &
agh #r st ATHIT E ag dfama A
ART A 287 ) e Tad T FAm
A% ATF F2 @ 4 [+ g w@hana
T GO FT 9 | FAIH U FORA
g¢ foa® arg agram @ f& 9@
az| H§ ATgAAT FAI E AZ FiEL)-
ZATA T A FWTY | &1 7 T FRal
argarg fe s mid dfaem @ oaw
FEATArEAr 47 39% a9 frm awd
a1 9@ aw azA 21 faw anw
a¥geATd) ¥ AgAs gf 9w wAd Aar
arafee, arafaee #T T €@
AF A AT JOA qATA H T2 BET A
fa v &7 weRIT g ¥ @ F
qLH gegy T A @ g A%
agt 9% ST wEAW &1 T FIAEC
w4 adf Twdl 2 1 Afwn I[FT AT
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. [ s ae fax] )
arvs 21 Common %19 |
wiife 4 fafsmez a7 o4 @™
qz tm avd & fa Tio UFo o &
7 g7 qfged] 19 T4 417 FqH
A us Fiaae fmfsms 9 ##0 aw@
A AT A4 A T 9 A1 R
#fgqe fafaset aar frar aar 41
AT o) G & A q3% qW F 9T
WegT 4 v us w7 wigae w fafazaz
A fzar 997 @7 | 7 4 gafET AT
¥ & fot ga axg dwr &df saar
a7 aag 25 azi v fealwes
fafaest a1 awda sxa @)

ot gy fag o (71T
AN F T A BRI EA 8 IAW
AR AMTE IV UTE T AT FeAl
adi wrfga

of qae W A e @ wiREA
#fa gfoammr & =i fafazeed 30
FFgAT 1 AR AR AT 2 A AN
FY az aTwe T ¥ AA wWE =
gy ¥ fre zd wawm @ s
wfed 197 ag 2 fww = Tee
g1 o & 9T feme war fasnr #at
fpar o7 @IS | 3 ™ Fr ANH [
glo o @o wiT 7 gEAIWr fZar @
AT 4 aOE FT AT HSAT A TF 477
Foo f4 9mam 5@ STEE
gegty war fa s WX AgA A
% mzeqi ¥ Ag T & A gew R
gar 1 frr wad g war f @9
wraw grrfs agaa adi 21 a7 g
a1 b wa® & A A0FE 1 TR WA
59T H| AT qewr qfAwT
fagal N iusa@ 38 fefamn om #
%.fen gamz 30 ®1 faaw g
fgqr g & gU . . .

SHR] BANKA BEHARY DAS (Oris-
sa) ; Mr. Viee-Chairman, Sir, there is
no Minister here.

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You cannot see him. A
Cabinet Minister is sitting. Here he is.

SHRI BANKA BEHARY DAS : But the
Home Minister or the Minister of State in the
Home Ministry is not there.

THE VICE-CHAIRMAN (SHRI
M.P. BHARGAVA): That is not
necessary. Mr. Mitra, it is time to

finish.

sy Aw wm (gfoamm) oW sk
21T ATENEA A FvAEr aEqT 3
FH A Y W4T T TRUTH HATHZ A
I ug waEar Mg fr zak 99
FE AWa AT Ad 7 gaAre favedy
WEAT Wi BWIL HEIOT VA AvE
AFT A# AHF 1T F]T aw Atai
4 afi 3w awg g ?
SHRI BANKA BEHARY DAS : But is
he going to reply ? He won't reply.

sitsge @7 fow o1 & 2w 2re-
5T @ N4 F 9T 7 fermw v sEAre
Fug fagterd g =7 28 fasm)
wfaat a1 am fam g a7
W ogedrw & gar ) fe dFi qrgd
wa AfAig gt afedi & w43 @
geeT oa A&tmare faar

TrgwTey (st wEET mmw
W) : v 12 fame & faa F
g am anra Fifwg

it yaw w7 forw @ 0 wife? am
Fg #¢ @ w7 gar | arfae §
¥a9 ATHE FL F] FWI AEATE
f 18 frmrar &1 anr fagm  war
amé oy wa oAy 7 g wdif
ety wgr a1 fw wged fafesn 7
A€l @ET AT sAFT A e &1 47
fr g wged fafeen w1 97 =9
™ fuw @ w§ gww 9aq ad
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arF | ar 18 fram wr o ad
BT gl ot AW gE |

o\ g fqg Wt . FrEwiEad
AgEg, awre &g afwmr d
Tezafy ama AW AT F OAEAE
¥ 7 fazra 7an § s gnra § fa
iM% a7 7 Azl A TURT
arares faq &, gwwr fadm aw@
74 gHAMI A qTHE A1 FEATE
IAFT F wAAdT F@E |

dgwam faa § fr awr
#7237 Tegm g aar o Fara #
feme adi w41 g@te qga AX
A\ wT A, 4 qTA F AT AT
FO% F agedi F AT F FEWL
aqq ar afzfeafasi &1 3z fages
fem & 1 o wwman € fr gadfi 3T {7,
3@ TR we  F[ 4gPMI AT
Taw fad 4 wwar agw srardl g
i ag wTear g o g A w1
7 fadl o WFF fag a9 @
safs IA%0 IEM AT FH ATE AT
a% Ta% 3% TeTTe A famr aifaa
FT | # SAH FT ATHTT F A
w4 & TEA WA IA WS K
A U AT AH FUT A A
Fifan 3T @ 2, ITE wEEW W)
gur AT £ ) AN ¥Am zF fad
FTFIT 9T T4T AT 3 1 F9T 77 Fa7
aff A% | gt A1 7 am w9
T4 A F1GrT T | Afwa W
TgITA ¥ A Flemar =dH § A1
a8l wadfar gleaar 2 e arface
FTAT AT HATFTF 2 | THTTA
fag gfeaar 3 @77 gzzma o1 98-
o FFar & s gawr smann o S99
= # Al drar 3w F ey
ol FHIT FI FAEF qEEIAT T
famtn Adf &razar)
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AT A FAAIA F) WiFAr #7 Fam
FHE | Wl ToH  SAk d4F
fa qazm faed g4 wvi w1 wwda
THT AT FATT AAZAZT T AG
a #Twit g9 ar g fAgna i
FfFm o wa  FHA w9 IT
farimrdl T3 goaqd W a@El
1 oAgdd WA AT adl At €
afem  a9Fgd s AT F A
7T AT %7 afawre @Y 3aF
frzeer aad sran faoir &d 2%
feai® 3 2, A1 T awasd A
garfa 1 f5 avg & $39 4@,
Zaaza A1 G & g § A
WA F5T &1 3AFr mve wfeEe
gt BT AT |

zfagrr #, gw 3% g &Y A
zfaz, 7 # g% 73 @ fa va afevare
femsfl M WY 37T A ;WA ¥R
17 AarE A xI3 J A TF TGAT
911 w991 17 A3 1 Fzgd
FHTT 9ZRATAT 1T 17 8A w ey
g, I4 [AILT F1 wrpT fzmr, 35 17
qarii ¥ fgeam st ThRA T swav
feml @7F ToamT % ofwEat ¥
T AT Al TATT HT FATH F IR
17 9%t F [T F1 qRE 7T ATHIC
Fgary Huaw & @ 2 1 fev shhera
FTAT A TETE | FUT FL HOAT
sz0 Mo F Fmar =ifgr

g qadd & ferafemd o
1 famr gfeafmants swm &
g, ayag faqr sifage g
A A F frw & R g wat §
g 07§ | AT arargfen sarfiE dzx
& @ whfad aa oF G we
&1 grog qargra€d fe aade 57 9w
qz2T T gamsi 9% 29T & afafom vawr
ad7 Ifzd q9q feafrem w1 3946y o
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[ g7 fag werdl]
FW & FE A3 da1 Ad gran
ag fagrg a7 wF gom oA ad F
azedi ¥ Fg1 @ R T AT AFAT
freefl wid, agi A qRAT Ty 4T
@ fme raa| & o1 7 ag fag
7t f 4 agd7 & feafpmmd oqrag
FT 7AW FTEIE, a8 AT 9=
adi Feng ) 1 owg ARt W AS
# =9f g 2 AT o & 9w
FOFAT G AT TR ATT AT a8
qar & faw agd & qer 9 w0
gt feT & MF1 & &1 A wd
), 9% wam F1 3qa2 g famr,
SFEM ggr ¥ Uw seTAd AwT & agt
FT qax w4 A A wifara w2 &
oq Tad Sragaw faar gard wEsll
grga ¥ far few Al weg 0w wmw
0 E, & 9aa  ag faden wEar f
7z feafwga wwad g 2 Fory
FA A gaEd FH53 H o ooy
ar a%qr, gAfad  @my feafan
gz @Ay feafeem sismm &
aradi # sdrwrd s w1 wifan ¥
ag fsg Frusr W F900 1w
a%ar ga gl wAa 4 fo s qarfey
FAIE FIET 2 AqA| G w7 a1 Pl
dqaa & @ FwfaTauis AT
3, frasr agna 2 gwwr wfawsw
aarw & fad ag geraar ) &few
a7 & 3wt fewfrom g7 g2 oW
sraar fE ot agwa &1 gy adl
¢ fedfl dam frams awd agwa
wrer izt Aff B, 17 =TT WYY
FTH NPT W & 104 ¥ FrIw
H,300% FIW W, IHAIA A7 AA
asgdAl @AF A U9 J|WEK @\ A%
fazar gar fewn€ 2@ 8138 S
- 7@ v difua afi 2 fr az feulsas
519 TAT 8, T 7 5THTT a7 o[
8@ s@A g ardl §. F7
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AT, T 3T w8 awa feafver
saure fFard, sad a ¥ s o
qUieqs  AfT W), suA a@a adF
7 fgegrara 3 frara & &g wans frar
¢ waw grom 3wy fewfen  ad
fapar sram, ardfla AT 3EF 1Y
FwefivzT & afoma 7 fea g
2 | anqA & A 7 gfegEEe &
gaar ®r fad A i fEam)
4 zg amar wrgar g f wrevam
% @Az 7 30 feafws w1 sogm
foa stz g faar, &da awmrR
F ogod qre W oam ww & &g
FETT Wm0 #qfE AFAT T AT
gferszw 71 faad § . fam,
FET YHIT § IEFT | WA
agh q¢ &¥ @M F T F o oawma
i@y faar, warfed) fag <
®) wifarn &, &fwm aadTd Rt
FrAA & g fyar #@ie &g
AT ANaAT ¥ Aot aggr weafa
F1 amaq ary faan, gt 99 fea-
Fram ®r zare 7 @9z far) s
17 #5€d0 & qa1 ®TAAAT  EWIT
Fam & fad azard | awpIT I9F)
Wt arfz s 29T fee Faw ag
Fgal {5 aga7 7 o) a9 & 9 5™
frar 2, gw 7Er AT wAG A9 FLAS
&, 7AFY TN AATIAT A, T ATE
#a1€ grg afl, w8 wifezgaw
safaa & fagd aga assr 3

wifad e gaEaF A digen
foisiafea amrd s o i g5 w1
& gt Az faa & af gTT e
TRl FT @(HATFEE &7 igF aff
CAGIRIEIE o - B vl A s o )
219 ;T @-game, nade &) feef)-
aad) qrEd FT TR OGRITHTD FTART,
7z aF iz § 49 gf wiwn & wyw
FammT qTE W A Faw sad
¢ fagzn swretzarg & el
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¥ adh gfaai 8 farw w7 a0 43
4, wftn 4 gloai fags of, ¥z
T adft a5 adifgas &1 @ EF 9
7T s mEal § fawa g€ gledi
&1 a247 71 arfoe 3 Fearazand
AT A 7 Fifga TG 1 A
¥wee, 2qadl ¥ foger, @ &
argdaE A q| Ay feyd) arsee
TIEE AFCHT @ & | O fral wHTT
%z Hamw swrr adl gid,
I F agL QA 4 "L GA GAAT
AETE | AvS FWT aaz @+ & 3T
st 7 Farr gfaai argm? wam
4z FTAM AT ATTHT CHAHEET
w4q wf wifaa w3, agrar s faa
Fe Hag awwr faas ad @R
AT AMTE AGAT wegad) Adf
Wi—T7a1 & A gaw 3w fasre
ATHH F——FZ 1 3¢ 7H1T 7 AAad
ATTE AIZ qUA WA & FICT ATHT
qifefera qfasasea gatiiqe smgar
37 fga % Feqar wltg T ga g
7 Ay %1, feefmn ¥ o g9
& gafeeRmadl  sqdm w1 frd)

ST A A g AW sifaa s
Fftw

AT F1E rF gUF K'Y FIH) 2
Al IFH ATHA 4T FrAA qoF
7 arfeEr & a7 aw @ wwewT
ffgam, amwr afage 4t qad
% afuwiz 39 amg &1 gEAAT G
fF ag e smar 5@ 2 0w
agra 2ealau gn 99 A8 FT a4,
ZA W4T #, FEm Ag 9B awd ¢
za vl fza 9a% gvdi sz w49,
TR YA FIGE H FRAT TEF
ar frar a1, w=@f FRar fegmas
AFZIAT AT, IEM TGl @ ng
AET AT 8 OFT, g8 qA FIA
F5I qFT §, FIE AZHY Z7 7 @
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41 7 &1, T gA IA% ATRT ¥ 4Ty
fomgw dar %7 s d wewww A
agl @ argard g T RIAT
3?7 zwfau fufadza & fF s
am oFZR A1 ag Gra adsr
w40 & I 9T ¥ gAw & 1 29d
#@re AT ENT | s awk dnd 9
HYE AT GrEr # | THA ST A SO
dar # 23z smF Faa &1 fE
) gz @ sfea wdf zgw wa
A A #) 7 3% faqu gada arq &

ULGEF 1 A%d 8 )

3T% 7rq wrg g 74 feeimad)
argd & Fagm #) 2w od) oforfzai
#T QTT FAK FAD G §
fag warT A fF smF sawT geoam
qara & fear 1 38 faa  gfamr §
a7 TAAT F OTHA FOL FIA F) AT
F@) € a1 98 gEAE ) wriow ) T
ff tHEm A AT 9T TW FA TEQA,
ug gfag@ & awe #) wew@ 9@ )
g wedfgdwa §7 agama fema
FTagar g fr fomar mm el
g 39T TAT AA FT IT I F3A
s & faq da adid & waw
FUET 9T A FA = @ F wew
fefesfadoa &1 svow &% 7 =@
qFre Fooman 1 3z azd ar adl
f s Begm TaAdz W) eAET &
A FIA TR FATICZ FAT STEA
2 a1 AdY FEAr Argd) 2, gmrv awd-
faza wraara #, sarafew Sdlnw
FI aAlq HFM & HFHT 732
W EAT A T 2?7 am wawr
g g1E e ardl fuamrd s due
T | ST W ATHAE) G 9A%T
gard & fam &1 a #rd agran 42
% fau am 31T & 0 amE) T
fezmomd)  sdmfadi &1 w@mda
Al f@ar A1 awar | gy @ oA
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[# 77T fag werdl]
T oam gfgargsard)  ferimad
39FRC F) 9T AE FIAT ATES
21 zofav gz wraeaw 2 fF ami

T wizn F1 fadia faar arg o goaT
fof) wwre #1 weew wdifedom
AL Z ) 1 dgd mEdTF feedlamd
OrFF F 41 ¥ 5A ArAa T aa it
FT GA9TH FT F1R F40 a1 AR AFAOF
2 fral o) Flag ox zaFr a94s
adl fwar  ar wwar s gH o
A § #IHE w2 w1 A A7 gars
fa<tdl =i @ st e % Qe avFd
F78 % (A< o geara <@l g ST
fFcd ameda Fwarg |
SHRI R. T. PARTHASARATHY (Madras)
: Mr. Vice-Chairman, I consider it my sacred
duty to support the stand taken by the Home
Minister in formulating the Resolution before
this House with reference to Haryana and an
equally sacred duty to oppose the Resolution
of the hon. Mr. Bhupesh Gupta. I say sacred
duty, and I use the term advisedly because if
we are to protect democracy in India we shall
have to give a death blow to the left
Communist Party and all their ideals. Hence 1
consider it as much sacred as it was for us to
follow the footsteps of Mahatma Gandhi in
attaining swara.i for India ; it is equally
important and sacred that we should try our
best to root out, what I would call, Maoism
and Marxism from every nook and corner of
India if we are to succeed in building up
democracy on progressive lines.
SHRI SUNDAR SINGH BHANDARI;
Including the Congress.

SHRI R. T. PARTHASARATHY : Hence I
would support the action of the Governor of
West Bengal in dismissing the Ministry. He
had no other course open but to dismiss the
Ministry dominated by the Communists in
order to pave the way for a democratic setup
to function in Bengal. His stand was a correct
one and I use the word 'correct' with all its
many-sided meanings because I find no better
expres-
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sion to appreciate his stand than to use the
term 'correct'. Constitutionally his stand has
been correct, as was so very ably put forward
by the hon. Member of the Swatantra Party,
Prof. Ruthnaswamy and Mr. Debabrata
Mookerjee. 1 would like to add one more
word. It is only by the manner in which the
non-Congress Governments or the Congress
Governments are made to respect the
Constitution in its letter and spirit that we can
safeguard the Constitution. What the United
Front Government of West Bengal has done in
these seven or eight months, or maybe nine
months, is a matter which should receive the
close attention of every Member of this
House. I say with great vigour and with great
calmness that if we have to build a State where
law and order should prevail, it is very vital
that we shall have to root out lawlessness and
disorder which had been rampant in Bengal
and which were not only created but even
engineered by the Ministers of West Bengal.
We have read the speeches in the various
papers of the Deputy Chief Minister of West
Bengal. He had displayed and exhibited not
only utter contempt for the Constitution of
India but he has done something more than
that by inciting the people to violate the
fundamentals of our Constitution. Now, I
would like to make a reference to the speech
of my hon. friend. Mr. Bhupesh Gupta. He
attacked the Government and described this as
a murder of democracy. He threw a challenge
to the Government and asked them to come to
Bengal and he said that the people of Calcutta
will decide the issue in the streets of Calcutta.
Is that the way of showing respect to law and
order ? Is that the way to function in a demo-
cracy ? If the Communist Party of India—may
be the Right or the Left— were to be the
guardians of the Constitution of India, what
would be the state in which the people of India
would be placed, the people who have given
unto themselves this democratic Constitution
and all this freedom ? If these people
themselves, through their propaganda, through
the mischief of the Left Communist Party of
India, are going to violate the essentials of
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the Constitution, they have no right to exist
anywhere, not only in India, but also
anywhere else. I would throw a echallenge to
the Left Communist Party. What is it that they
have been doing all these years.. « They have
been tools and agents of the Chinese
Communist Party and they want freedom in
this country to enjoy and to control the people
of India. I would name them and I wonder
whether they, the Left Communists, are
Indian Chinese or Chinese Indians. I say the
Left Communist people are India's enemies
No. 1 and we have no place for them either in
India or anywhere else in the world. I should
warn the Prime Minister and the Home
Minister that they should have banned the
Left Communist Party of India long ago. It is
not too late. They can ban them now and that
is the only way by which democracy can be
saved, freedom can be saved, social order can
be saved and the progress of our country can
be saved.

SHRI BALACHANDRA MENON
(Kerala) : Have you read the resolution ?
Please tell me that.

SHRI R. T. PARTHASARATHY : I am
not going to answer every point of yours and [
am not bound to do it. I will have my own
view...

SHRI NIREN GHOSH : You are briefed by
the USIS.

{Interruptions.)

SHRI R. T. PARTHASARATHY : I do not
want to yield. You have been taking a pride in
interrupting every speech of every Congress
Member. So. I propose to ignore you.

(Interruption)

Mr. Vice-Chairman, dealing with Haryana,
I would like to add that the sorry spectacle of
Haryana has resulted in a mockery of our
democracy. Whether it be the Congress or
whether it be the members of the United
Front, they were all infected with what can be
described as Ministership malaria. It was a
fact that the Governor not only found
members crossing the floor, he found
practically thirty-seven times
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members crossing from one side to the other,
from one Party to the other, and this resulted
in the gross instability of administration, a
natural deterioration in the administration of
the State. So, he had no other way but to have
acted in the manner in which he had acted and
which is before this House. I am surprised
how some of the Members on the other side
say that the action of the Governor of Haryana
has not been democratic. He has acted
perfectly within his constitutional rights, rights
which have been given to him by the
Constitution. I am not convinced by any
arguments from the other side and I do not see
how the Governor of Haryana has trespassed
his constitutional limits. I would only add that
if this sorry spectacle is repeated in the various
other States our democracy not only would be
at a standstill, but I do not know whether it is
going to help all of us, including the
Opposition. It is high time we cried a halt,
whether it be from the Congress side or
whether it be from the Opposition side, to put
an end to it once and for all. The action of the
legislators in Haryana and also in Punjab to
an" extent has resulted in what I would call
cheating of the electorate. If I get a mandate as
a Congressman, I am bound to serve the
Legislature as a Congressman. If I disagree
with the Congress ideology and programme
and I approve of the ideology and programme
of Opposition Parties, it is my primary duty,
to. resign my membership of the Legislature
and go back to the electorate from whom I got
the mandate, and then stand as a United Front
candidate and get directly elected.
(Interruption.) Because this idea was not kept,
there was no other way and it was done in an
imperfect manner by which the entire law and
order situation deteriorated. The entire
administration has suffered. So, the request of
the Governor for issuing a Presidential
Proclamation in Haryana is very just and
timely. [ would like to emphasise that if we are
to uphold democracy in this country, it is not
by this method ot crossing the floor. It is not
by the method of violence either directly or by
incitement, as the outgoing Ministry of West
Bengal has done. Let me sound a note of
warning to all
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those who believe in arson, to all those who
believe in violence, to all those who believe in
arson, to all those homes that their end is near,
their political end is near. People are not with
them. You may with your own communist
money, you may with your own hidden
resources, you may in your own planned way
create chaos and confusion out of which you
are going to build your own State. But we, the
people of India, who believe in democracy,
shall never allow you to do it. I throw a
challenge to the Left Communist Party of
India. We will rest content only when the Left
Communist Party of India is legally and
constitutionally outlawed and our enemy No. 1
is driven out of India with their ideals and
ideologies once and for ever.

Thank you.

SHRI A. P. CHATTERIEE
Bengal) : Quotation from CIA.

(West

wY AENTW : SUANIETE NEET, AT
grew $ ot gfenm & gawgs
feeell & awnfa aw oix faeenl &
wrzafa & gard smavofla 9 %
YT T HATAT FT ACH T AN qEAS
AqTAT 2 IoFT 9w & fagam
gATE 1T T2 ATT & AT )
TIFHQ AT g Arar # gEaT fAadw
FTATE \ FE AEH 219w § w9 @ g,
FEFPACAEFT T2 WL, T a1
fas gfwimon & e & & wgm ot
Fg M FAaT HareH

ST g Werd: A g FET

o) AWTw : ATgd T ad #
s g7 g, gavardt maaf g

oft g fog Wedt : nagd A
o AfF sm gfarms 3

=\ Awrem : wm qfag 1 g
WA FwAr gFAT qAqAr F awi 9w
TF KT HATT FA4T TAr 22451 fzar
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T F AR H AR 9EH A
QAT A% AAATE | QA FTH T
fasat g1 70 wrf g Agr e, qE
ZHr Frarama gl gufan § waEt
gm fafazd, & zandr wvrg &
gA% HAH, FAH AT F ar ag
geflg &, afva agor am, arfeai
fainfy =z & wqifoma § € 9ad @)
ara #gar fx gawr  fea) A faem
Al 2, Bw T =AWl &, TW AT WA
HAT T T HOONIA dF AT 48
it & fFow FgsT g § Thawa
FHr g ? T uwAmA W AR S
Faz T )3 FT X, waudi w1919
FT % AAEEH| QW T #T dqW0
Tal ardm e ?

sft wware Fag werdt : ey ng fpar 2

oft FEiTm : s T A, qa
fpar @t qn FYTATL, A A1 a1 gh
wifaq | st g F47 grar @ owar
aaea &4 ¥ 670 AqT ArZ FT
difrg, fet g are s A & 1

ot qe fag werdt : o A A
amar Fg arfed )

st Awrow :q gm fafaee wew
A e FEAT Az ¥ w6
ud¥na U1 3FF %@ | ag fowe
w) agi 9 weE § v faa &nf g
g H A wagy €A1 famd 2 zmwa
Fral | & &8 fear w2 1At
g ¥ grgArg, gy ¥ uw s
a5 gaw1 3@ fawa fa gasd
FI QAT @0 AT FT dqT qT vaEna
EWT I8H ST F1 a7 7 9w fe
7g Wy 2wraell § sead gear 9 W
3 fHar 5@ § 1 FmMEMY 30
aary &, awd) @F FEE | gad
FIm ag & fa ag @1 &t afer
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g fasid 7 #Teard A )
ax At ¢ 17 F9 5 azi 9L uS
afgar awy €, 5te?) wA g &
we qaran, wfgar ax & faae
3FEN ALY AT IAFL H A9
A FLAFAT HET 97

af g weZi warg duq fzam ¥
TZAIT TFT FOfA07 198 Fara
Zam g faa oz am gfanmdq
agal faara D% #UF AT A
HLEA THT ‘sn&'fr' A1 wEaT rfs:rm
A AET & 419 § WEAE AT 994A
FATE |

st wrav g WETQ: 0 R AT
a1 fv oy gegd A @ gu ) anaA
#7497 |

SHRI BANKA BEHARY DAS : Mr. Vice-
Chairman, 1 stand here to oppose the
resolution of the Minister and to support the
resolution of Mr. Bhupesh Gupta. Before I go
into the political .aspect of the entire affair, I
am to ; again reiterate my old stand that I had
taken on the 20th of this month when I decried
this action of the West Ben-+gal Governor. It
is highly unconstitutional and not only that, I
can remind my friends of the opposite side
what Mr. Chagla, who was the Leader of the
House and was an eminent Chief Justice of
this country, has said in the Supreme Court
Bar that the action of the West Bengal
Governor in dismissing the Cabinet there was
unconstitutional.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Can those be disclosed here?

SHRI BANKA BEHARY DAS : It "was
published in papers and was served by news
agencies. So, it is not a question of disclosure.
It may be uncomfortable and inconvenient but
the stand is there. Not only he belongs to the
Congress Party but I am quoting him because
he was an eminent jurist of this country. So I
will not go into that affair much because the
political aspects have been discussed and I
will not discuss that.
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In history we read that there are palace
revolutions. That was replaced by palace
intrigue. I am astonished to say that in this
affair of West Bengal and Haryana it was Raj
Bhavan intrigue. It was nothing beyond that,
and I want to prove that here also. If you see
the notification of the Governor of West
Bengal, you will find that he has dismissed
the Ministry under article 164 (1). He has
utilised the power of appoint and just like a
Government officer he has dismissed that
Government because he thought that as a
Government official whomsoever he appoints
he can dismiss also.

Sir, the way the new Ministry was brought
into existence in West Benga) is absolutely
nauseating. The secreative manner in which
Mr. P. C. Ghosh was made to come and swear
in, in the name of the Constitution is also nau-
seating because we know and have learnt from
the press also that even before the letter of
dismissal was delivered to Mr. Aloy
Mukherjee, who was the Chief Minister of the
State, Mr. P. C. Ghosh was called to the Raj
Bhavan and was given the oath. No less a
person than the Chief Minister of Bihar, Mr.
Mahamaya Prasad Sinha, has told in a public
meeting in Patna that when he was with the
Chief Minister of West Bengal the letter of
dismissal came and by that time the swearing
in ceremony was being held in the Raj
Bhavan. Is it not an intrigue ? If you are so
clear in your mind that the Governor was
competent enough to dismiss the Ministry,
could you not do it in a clean way ? And who
were present there? How could Mr. Humayun
Kabir and Mr. P. C. Sen be present there at the
swearing in ceremony ? Is it not a fact that the
Governor of that State conspired with the
Congress Chief, Mr. P. C. Sen and Mr.
Humayun Kabir, who is the leader of the
defectionists, to have this oath-taking
ceremony before the formal letter of dismissal
was handed over to the Chief Minister? And
how correct was Mr. AJoy Mukherjee ? The
moment he got the letter, he came out of his
room, went to his chauffeur and said : "Mr. P.
C. Ghosh might be wanting the car ; you go
and report to Mr. P. C. Ghosh". This is the
way the Chief
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behaved and the way the swearing in
ceremony, this drama, was being enacted at
Raj Bhavan. More astonishing is that the
Speaker of the Assembly was not invited. Is
it very proper on your part to Behave in this
way ?

How differently you have behaved in
Punjab ? In Punjab when the Chief Minister
tendered his resignation, you did not call
immediately anybody else to take the oath
and become the Chief Minister of the State.
You waited there. The Governor even talked
to- the Chief Minister who tendered his
resignation and waited for two days. What
was the difference between Punjab and West
Bengal ? Could you not wait for one or two
days and ask Mr. P. C. Ghosh, if he
commanded the majority, to come and
become the Chief Minister of the State ?
What is the reason and what was the
conspiracy and what was the intrigue in the
Raj Bhavan ? I concede this right of intrigue
to Mr. Kamaraj, the President of the Con-
gress. I concede that right to even the
President of the Bengal Congress Com-
mittee. He had the right to intrigue and see
that the Ministry of Mr. AJoy Mukherjee
went. But the Governor of that State has not
got that right. The moment the Home
Minister or the Cabinet of this country
utilised the Governor to make him a tool in
their hands, the entire institution of
Governorship was defamed and was
degraded before the people of this country.

In this connection I want to refer to the
case of Haryana and Punjab. In that report
of the Governor of Haryana he has said
because there was floor-crossing, despite
the majority that the Chief Minister enjoyed
at that moment, he did not like that it should
continue ; that is why he dismissed him.
What was happening in the State of Punjab
also ? Even in Punjab about 34 to 35
persons defected during this period and
some of them defected thrice, and one even
four times. The Governor of Haryana has
said that one of them in his state defected
four times. So what is the standard here
about Haryana and Punjab ? In the case of
Haryana when the Chief Minister was
enjoying a
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majority at that time, whatever might be the
defections, you wanted to see a stable
Government; that is why the entire floor-
crossing was decried and you dismissed the
Government. In the case of Punjab where the
same number of persons defected and defected
thrice or four times also, you saw that because
there was a chance that Congress could rule
that State,-you did not dismiss that
Government. You allowed the Assembly to
live and bargained with different persons to see
who could become the Chief Minister of
Punjab. Are you going to justify that action of
the Punjab Governor ? That is why we are
saying here that even if you are doing a wrong
and unconstitutional thing, you are not doing it
in a proper manner. Haryana and Punjab have
clearly shown that in Haryana you are dealing
with the question of defection in a different
way because the Chief Minister at that moment
was enjoying a majority in the House, and you
are behaving in a different way in Punjab
because in spite of the defections there was a
chance of your coming back to power.
Secondly, take the case of defections. Here 1
am going to compare Bengal, Haryana and
Punjab. You are decrying these defections. But
what are you doing indirectly, and is it
not Mr. P. C.

Ghosh the leader of defections ? Is he not the
king of defections there ? And you come and
say you are supporting Mr. P. C. Ghosh who is
the king of defectors in that State. That is also
the case in Punjab. There also all those
persons who have defected from political
parties, you are making them Ministers, you
are supporting them to become the Chief
Minister of the State. I want to say here : can
you justify this action of the Governor? Of
course I am not going to say that the Governor
has said it, but I am going to say : can you
justify here as Congressmen with your hands
on your heart and say that you are adopting the
same standard in West Bengal or in Punjab or
in Haryana ? You may have all political
reasons as you are advancing, but can you
make the Governor of a State to be
instrumental in your hand to deal with political
situations in an unconstitutional manner ?
I can
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understand your dealing with a political
situation in a political manner. I will be very
happy if the President of the West Bengal
Congress goes out in the streets, mobilise
public opinion against the United Front
Ministry. That is a situation in which political
matters are dealt with in a political way. But
you have no right to defame the Constitution
of this country, murder the Constitution of this
country and justify your actions on political
grounds. The majority of the people who have
spoken about West Bengal, Punjab and
Haryana have said that it is more political than
constitutional. So, here I want to say that not
only have you been constitutionally wrong,
but politically also you have been wrong
because wherever politics suits you, you want
to utilise the office of the Governor to
subserve the interests of the Congress Party.
The matter does not end here because we
know what is going to happen in Bihar. If the
Ministry there falls because they have no
majority, I do not think they should stick to
power. But you are ruling here. I may remind
you, if some other party comes to power at the
Centre, will you allow political considerations
for the purposes of utilising the institution of
the Governor to dethrone any government
which is in power there? Can you justify it?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : May I remind you about time
also ?

SHRI BANKA BEHARY DAS : Yes. Can
you constitutionally justify it? That is why I
want to say this. I also decry floor-crossing.
Even if there were defections you cannot take
advantage of that only to see that the Con-
gress comes to power by the back door. Even
the Congress people have no courage to come
to power through the front door. The West
Bengal Congress could have offered, we are
having an absolute majority and we are going
to wield power. I would have been happy.

What happened in Punjab ? What is the
manner, what is . the. way in which you are
dealing with the political problems there ?
That is why 1 say that there were palace
intrigues in
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those days, with the court full of pulls, of
intrigues and of psychophants. In India, in
these days of flux, you are also resorting to
these methods of intrigue in the Raj Bhavans
and you are making the Governors the kings of
these intrigues. It is most dangerous \ to this
country if you deal with these things in this
manner and not deal with political matters in a
political manner.

He quoted Mr. Kundoor our West Bengal
Minister. It is known. I have also said so many
times that we are not happy at all that has been
happening in the United Front Government.
But it is an internal matter. You go to the
people and appeal to them, here is something
wrong that is being perpetrated. We should
correct it and we have tried our best, even if
we are a small party in West Bengal. But what
are you doing here ? You cannot corrupt the
Constitution by these unconstitutional
methods. I have no time, I am not going to say
much here. But here I want to warn the Home
Minister that the conventions that you are go-
ing to establish are absolutely morally wrong
and constitutionally wrong. I would have been
happy if you had allowed the Assembly to
meet on December 18 in West Bengal. And if
the West Bengal Cabinet had fallen there, then
Mr. Aloy Mukerjee would not have stuck to
power to continue for a single day more. If he
had no right, we would have been there to say
that a Government which does not enjoy the
support of the Assembly has no right to
continue even for one day. But here by your
unconstitutional actions, by your politically
foolish actions also, you have allowed to same
forces to grow whom you are criticising. I will
say here you are playing to the politics of the
left Communists. You are vociferously against
them. If you car deal with them politically, go
to the people out in the street and show that
you are superior and mobilise their strength,
then these actions would have any meaning to
you. Lastly, I want to say here that Mr.
Chavan who happens to be the Home Minister
of the country tried to take cover under the fact
that the Governor has done
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[Shri Banka Behary Das.] this in his
discretion. But everybody here and throughout
the world knows that it is not the Governor of
West Bengal or Haryana or Punjab who is the
party. They may be parties to the intrigue but
they are not the leaders of the intrigue. If the
leaders of the intrigue are anywhere, they are
in the Cabinet. He is the Home Minister, it is
the Cabinet of the Congress Government itself.
And they have tried to defame the Governors
of different States and by that, they have
decried the institution of Governors. As a re-
sult, Governors who are supposed to be the
custodians of the Constitution, will fail, in
future, to become the custodians of the
Constitution. That is why I blame this Cabinet
which is responsible for all these
unconstitutional actions taking place in this
country. I will take this opportunity to say also
from the way the Governors are being
appointed and utilised, it is high time that the
posts of Governors be abolished or Governors
should be made from elected persons in this
country. Otherwise, this Congress, as long as it
is in power—it will not be in power for a long
time . . . (Interruptions). I am not prepared to
give them any time. But because of their own
actions, they are digging their own grave; they
are not helping themselves in this matter
because from the way they have dealt with the
entire  Constitution and the democratic
institutions of this country, they are going to
kill the Constitution and murder democracy,
and the ultimate result will be that those very
people whom they are decrying, will be helped
by them and they will be having an unholy
alliance with such forces in this country, wit-
tingly or unwittingly.

ot ME grEdt (I wERe) o
ITaArETT  WEEwa, W & qeA1T
gart amy g e diw faa 9w 9t
W1 agw ww @) A T Aw
wtoft wearg afeawl garm #g§
g 4 W gar¥ amA &1 g A
af;aw dare ¥ uw oW wIA IITAT
ot wedlzgEa & faww
w1 dfgam & fass § st @id
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sl war & feren § ofre amaT
aregr fag @wg &1 AT S+
afra 2t § g wfew ar IFAE
F oAt ¥ faae gart ¥R
TaATH &) AT 9T qarA HEW AE
1 affeafa dzr e fmaw sTor
U # wTE] HEgw AW @
faars awgi #tc gard @@ AW
AN wTCE & | WA AgT 97 gfan
F Wifagi == @ fae 4T @A
a7El W@ 7T nAF | g 9T 713
ard gar 8, feae da @) war§af
fasdl aszd =1 @@ FEQ F0
1 @af 9T Fq A Q@I A4 EHTE
aYe 20 arfi@ W AEr TTHT G
ITHT G AT € )

gl gTE ® AR A B 0w
drear ag @aw fogamn S g
fa §fs =gl 9v @1 uFs AIET AN
gr@r q7, ufqu agi # FORIT
Ft @ew fparaar| JwT & a8 wEAT
Wgw g fr 7 faegw @16 a1F §
fr sy Fiedrega TAE 1§72
fazers #% 7g goen S99 & ¥
& g g, g amm ¥ aww F gl
Ay 81 KE  UmEGE g, Ng "5
waw gy, ag sl g ar9aE
grare a1 fw Fare g1, sgh 9% 4
AT F107 ) FTIT , 487 F) G
1 dzra & fou s FE-
9 FTHaq §6 g @ faaradl g
arfa xgr 9T #iwa ¥ F3A14)
a1 W FiwE F g9 Hagh ¥ uww
T AHA IFT NG | HAT § AEOTFH
fergeain & wiefizgaw & w9am
FAMm g7 WA WHF F A1 7N
g1 oW ag wgrarar g fe flo o
a9 w7 Fwre # wadw Ao § @
geifre  awde § say gt &
awiT w1 quErd wfoan ) w4t
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g %% ala g fe wx farew fag
ot w1 agag g A4di a9, gEfau
37 frwrar aar | F wgar Awarg
fr #ite zadt ad) T ST
T2 Fordt & arg 15 9T 17 Ak
FY agwd At AT &1 A W@
F fao Fgdrd ? & qear sgmg fF
AT FiH AL AAAT F AT
g ar gz wl aff awe @
#1T dro Mo =W FIATHIT AT
F fag w1 st 7 guw W1 ww
AET F Aam M AANETT e TEf
T ATHIT A1 AT A g frur s
ZAFT 97 9 o flo T F¥ ATFT
F1 fazmmr W1 f& sadT & g9
ag T g1 A€ 1w FEA W oAT
agi av greA qA F) e Agi 4
g Agi 9T T AR ®) 957 FE&
U AAM0 A AT T oAwE
7 ag gad audl ¥ 39T A g am
gHIT &7 # 20 HTW A wigA W
FT 1E) § WAL qH FA| OAT GgATd
agf gatar fa ag gedl fawmaz #
qT A |

ozl e afifegfa 722 fr 9g
a7 A fasa wrd & ) 78w
stoefl @Er @ e A feel s # agt
wmy & fag wrd wfarm a2 @
F ford qarc ® A am ag wRAme
A #amarg afsa o
afiar #ar gMr ! wE FEAA
AT AT @Y § AT AZ  ATAT AATAL
7z wiAw At gt Ad @,
azt fafed) orea g st g [z
arga wdf sa ¥ frarf 037 Ay
F A w AT TAT Arga £
fan g0 3 a7 @fam &1 AT &
7z #,fam 20 A fggmm # awEa
FT A4 B! @ E, IAFT  WF AT
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ag grm fr o F1€ 9ad7 g A
# %@ @ argar | [Tue Deeury
CHARMAN in the Chair] @19 7% 78
qfes A w@gi 0T F1 w5 &F A Afaam
T FeAT FTH FAFI AF FaATAT
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am M ¥z FEfaeEt w1 ae
a0 ot fgw @ St & wmgor
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fg ®rE IHIRA IF Ag wwdl,
frft T7gr frd e & famr g
1 afgn & amar swarg fa
AT FET TAEA TET FT w7
FiH F oraw § Wl A 9T HE H
g WAT TE F IR ® Av
AT T AW F AW, IR T
ar gq% W &1 fBAT | X S
wgr fe gfomon & &7 =1 ¥z
seafmee aaar 1 agi o fafasd
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afarrr 8 afag @7 *F sEm adf
g, foeft ar faeft =1 # 3 afawre &
qAT AEF F | TiTEAT # a7,
w: WA E10F ATsrE A wrE g
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grr wifes a= awr fear, s@wr o
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[r avz e
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Fa1 7t @ fer awrd w5 81
FTA | TTE AYE FTH FATE AW
Fzar & 5 At fo Ao Ty F1
A e /T 29097 HIRT AT TAAT
FIT WM A ATE & wAAT & Alg
fazarz #3071 29 30 & w747
2 ATAT 471 £14% 4247 [ ®R"FF
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wadx A A2 AT V7 foe sy #y
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T AT v ag 4341 f4 Bz 719-
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9 fag o 0 saag ® faeam
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BT W FAAT AT %] FAF) WEH 57
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farg st aa darg @ #32)
A amay fad a2 adriaf
%TZ! agq 1AM #smAw A3 =43
arqg q) S ArY 4T FTEME E wRF
11 AZE) FTIEE )

fay 4 adia s&q 5 amm,
giearn ddarg &5 FB gar aw
A =z A gmr sifgg 1 wig
Ala 5 3@ ATA X gAT =¥ FI
faal &% ga & o win @ o w7
9 HAATT @ IAW HRGA FEATE A
=l AVEE wEATT @ IAET favie
FATE |

SHBI M. GOVINDA REDDy (Mysore) :
Madam Deputy Chairman, while considering
the two Resolutions that are before the House
the questions that arise are : (1) whether the
Governor has the authority to consider thnt
under certain circumstances the Government
of a State cannot be carried on and whether
such a state of
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conditions did exist in Haryana; (2) whether
the Governor can dismiss a Guvernment ; (3)
whether the Governor is the proper authority
to decide whether in a State Legislature the
Ministry does command a majority or not;
and (4) whether a Governor can cjmpel the
Chief Minister to convene the Legislature at
his wish. These are the points. These
questions have been dealt with by some
eminent Members. I would like to give my
views also on tnis question.

Madam, when the State of Haryana came
into existence we all hoped that the
aspirations of the people of Haryana would be
fulfilled and that the Government that had
come into existence there would certainly
work to the good of the people. But
unfortunately the electorate of Haryana was
betrayed in a very sad manner, I should say,
to use the simplest word. I need not go into
details of what has happened there, but any
reasonable person can see that a Member who
crosses the floor today from one party to the
other becomes a Minister. A Parliamentary
Secretary leaves a party, crosses the floor and
comes back again; he is made a Minister. A
Member from another party crossing the floor
is made a Minister the same day. Under such
a situation no reasonable person can say that
the Chief Minister is acting with a sense of
responsibility.

Triloki Singhji and others for whom 1 have
great esteem have said that crossing of the
floor is not a new pneno“nenon when my
party is also guilty of such an offence. There
have been crossings of the floor...

SHRI LOKANATH MISRA (Orissa): But
your party has set an example There are Shri
Asoka Mehta, Shri Pattom Thanu Pillai.

SHRI BHUPESH GUPTA i A party of
kidnappers.

SHRI M. GOVINDA REDDY : ... in my
party. But in the examples pointed out by
Shri Triloki Singhji the crossings of the floor
did not occur in ord..r to gain a job, in order
to gain
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a post. Members did not cross floor to
become Ministers.

SHRI BKUPESH GUPTA : Yes they
crossed the floor to be in the Planning
Commission.

SHRI ML GOVINDA REDDY : No, they
did not cross the floor for personal ends.
There is nothing wrong in defections
nrovided the Member is honestly convinced
that the party to which he belongs does not
conform to his views.

(Interruptions.) SHRI G.
MURAHARI : I challenge you. You form a
Congress Ministry in Bengal and Punjab and
see what happens to Dr. P. C. Ghosh and Mr.
Gill See whether they support you or not.

SHRI M. GOVINDA REDDY : I do not
yield, Madam. I do not have much time.
There have been crossings and these
crossings have resulted in their immediately
becoming Ministers or in their gaining their
personal ends. If that were the case, then, of
course, the Governor would not have taken
that thing very seriously. But here offices
were being bartered and horse-trading was
going on from day to day. And out of 30
Members of his party, 23 become Ministers.
Nobody would say that such a state of affairs
is conducive to the carrying on of the Gov-
ernment in a legitimate manner and to the
good of the country. Therefore, the Governor
was right in recommending President's rule
there. After all the electorate which has been
awfully betrayed, will show in the mid-term
elections who exactly has the strength.

The second question is whether the
Governor has the right of dismissal. Certainly
he has. The Constitution has charged him
with certain responsibilities of administration
and he is the authority who is responsible for
the carrying on of the administration accord-
ing to the Constitution. When that cannot, be
carried on according to the Constitution, the
Governor has the right to dismiss...

SHRI BHUPESH GUPTA : No.

SHRI M. GOVINDA REDDY : Sup-
posing, for a moment, we concede that
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[Shri M. Govinda Reddy] the Governor has
no right to dismiss the Government. Then
what is the purpose of his serving there ? The
Chief Minister is sufficient. Why should there
be the Governor ? The Governor is enjoyed
with certain responsibilities and in the
discharge of which, the dismissal of a
Ministry is one of the functions he can do...

SHRI BHUPESH GUPTA You are
admirably qualifying for appointment as a
Governor.

SHRI M. GOVINDA REDDY : Supposing
there is a Chief Minister who does not carry
on according to the Constitutional provisions
and supposing he does not have a majority and
the legislature is not in session, then what
would become of the country ? What would be
the fate of those people where the Chief
Minister is not carrying on the administration
according to the provisions of the Constitution
and where he does not convene the legislature
? In those circumstances, the Governor, being
the man on the spot studies the circumstances
and conditions and, therefore, it is within his
discretionary powers to dismiss a Ministry...
(Interruption). T have no time. Otherwise, 1
can argue with you, Mr. Bhupesh Gupta, for
any length of time... (interruptions).

With regard to West Bengal, our hon.
friends say that the Governor was wrong in
dismissing the Ministry and in asking the
Chief Minister to convene the legislature at an
earlier date. Now, what was the position there
? As many friends have pointed out, the Chief
Minister was not happy with his colleagues
and his colleagues were going out of their way
to do things which are not even mention-able
here—to invite a foreign power. Now,
imagine an hon. Member of this House who is
sworn to the Constitution, appeals to the
Soviet Union to condemn Mrs. Indira
Gandhi's Government. Is it not disgraceful ? If
such a situation should prevail, then what is
the Governor there to do ? The only thing that
the Governor there can do is to take the matter
into his own hands. If, as the hon. Members
con-
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tend, Mr. AJoy Mukherjee had a majority well,
he could have convened the legislature. What
prevented him to test, the strength by
convening the legislature ? That obviously
shows, and also the statements of the senior
colleagues who were working with him show,
that he had no majority. People had left him
and senior party members had deserled him.
Now some action has been taken to convene
the Assembly on the 29th of this month. Well,
it will prove whether the Governor was right in
doing what he did. We should concede to the
Governor, being the man on the spot, the right
to use his judgment and come to conclusions.
In this case, he has properly judged the
situation and, therefore, although two views
are possible on the powers of the Governor as
to whether he can compel the Chief Minister to
convene the Assembly or not, the conditions
prevailing there certainly warranted the action
that he took.

SHRI BHUPESH GUPTA : To quote the
Prime Minister, you are in a labyrinth of
bunkum.

SHRI A. P. CHATTERIJEE Madam
Deputy Chairman, I have listened to the
speeches from the Congress benches on this
very vital and important matter of the
promulgation of the Governor's rule in Bengal.
I will call it only 'Governor's rule' because a
minority Ministry has been placed in power in
the State of West Bengal under the fiat of the
Governor. It is not yet known whether that
Ministry will carry the majority or not on the
29th. It may or may not. But that is not the
question here. The question that is clear before
us is this, that on the 21st of November, 1967,
a 17-member coterie and their leader were
called by the Governor in violation of all
Constitutional proprieties and asked to form
the Ministry. At that very moment, it was not
known also whether they would command a
majority in the State Legislature or not. That
cannot be decided unless the State legislature
is convened and sits. But then that outrage on
the Constitution has been done and, as I was
submitting before you, Madam Deputy
Chairman, all these pretensions
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to democracy which are so avidly preached to
us from the Congress benches, seem to us to
be very hollow. The hollowness of those
pretensions will be more apparent if we
remember also the shedding of blood in the
streets of Calcutta. While Rome was burning,
Nero was fiddling. While they were singing
tunes and songs to the praise of the so-called
Congress democracy, we were finding that
young boys were being shot down, and were
being killed in the streets of Calcutta. And do
you know what it is for ? For the pleasure of
the Governor, because that is the only pleasure
which seems to be immanent in the entire
country, in the Union of India, from Haryana
to Punjab and from Punjab to West Bengal.
And for the pleasure of the Governor, so many
young persons have to shed their blood and
these young boys are to be killed in the streets
of Calcutta. I cannot see a greater travesty of
democracy than what is now going on in the
State of West Bengal and in other parts of the
Union of India. And it is being said that this is
being done Constitutionally according to
Constitutional conventions and propriety.
Madam Deputy Chairman, when the framers
of the Constitution said that India would have
a Cabinet system of Government, they
certainly meant that all the conventions of the
Cabinet system of Government would also be
followed in India, because the Cabinet system
of Government is not found in the Shastras of
India. The Cabinet system of Government has
been borrowed by us, imported by us, from
England, the mother of the Cabinet system of
Government, the mother of this kind of
parliamentary system. Now, when you borrow
a system from a particular country, you
borrow it in toto. You borrow it in all its
nuances, with all its shades and with all its
conventions. It does not lie in the mouth of the
undemocratic democrats of the Congress Party
to say that we borrowed the autocracy of
England and that we did not borrow
democracy from England. Madam Deputy
Chairman, the Constitution is a tender and
delicate instrument and it was meant to be
used delicately by the framers of the
constitution when the constitu-
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tion was framed. But now we find that the
persons who are trying to commit an outrage
on the Constitution do not understand the
principles of the Constitution and the purposes
behind the Constitution, and they are now
tearing the Constitution to shreds. It has been
said by various Members from the Congress
benches that lawlessness is is prevailing in the
streets of Calcutta. Madam Deputy Chairman,
I do not agree that lawlessness is being
committed by the people in Calcutta. Law-
lessness is being perpetrated against the
people by the police and the military standing
by and by the Governor, that man who wants
to wreak destruction on the homes of every
Bengali youth for his pleasure. That is the
position in the streets of West Bengal. If you
have brought democracy to the streets of
Calcutta, then democracy would be fought for
in the streets of Calcutta. I can assure you of
that. But then do not blame us if we are
fighting for democracy in the streets of
Calcutta because it is you who have brought it
down to the streets of Calcutta to be fought for
and to be striven for by the people of Bengal.
And that fighting for democracy and striving
for democracy in the streets of Calcutta will
bear fruit because blood is not shed in vain.
Whatever may be said by the Congress
Members, the blood is the blood of the
citizens of India and that blood is being shed
because the persons who are shedding that
blood hold dear to their hearts the concept of
democracy, a concept which states that there
will be no dictator—to dictate to an elected
representative Ministry of a State as to what
they shall do and what they shall not do.
Madam Deputy Chairman, you have seen the
order of the Governor of West Bengal. It is to
be seen how ludicrous that order is. The order
purports to be under article 164(1) of the
Constitution and that article says that the
Ministers individually shall hold office during
the pleasure of the Governor. Does it refe--to
the Council of Ministers ? In the same article
it is stated that the Council of Ministers shall
be collectively responsible to the Legislature.
These blockheads who demand and insist that
the responsibility of an elected
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[Shri A. P. Chatterjee.]

Ministry a representative Ministry must be to
the Legislature as well as tu the (tovernor, I
call then constitutional blockheads because
these constitutional blockheads do not
understand that there cannot be any dual
responsibility on the part of the elected repre-
sentatives, elected by the people. The elected
representative of the people and the popular
Ministry formed by the elected representatives
must De responsible only to the Legislature
and not to anybody else. The word 'pleasure’
has been expatiated on. Some metaphysical
meaning has been added to the word 'pleasure'.
But actually that word 'pleasure' is merely a
technical expression for signifying the wishes
of the head of the executive in regard to purely
procedural matters. Madam Deputy Chairman,
I must say that this is also a term which has
been borrowed from the English Constitution.
What the word 'pleasure’ in the English Con-
stitution means has been deflred in May's
Parliamentary ~ Practice. It means that
signification of the King's pleasure is the form
employed for communicating to Parliament
the King's wishes with regard to certain
matters which are mostly of a formal and
regularly occurring nature and connected with
the procedure of Parliament. That is what is
meant by the word 'pleasure'. The Constitution
wanted to give some dignified names to the
executive head and because of the solicitude
for the dignity of the head of the executive it
was said that if he does something, it would be
said that he would be pleased to do that thing.
Madam, if you, for example, ask a particular
person who commits indiscretion "Will you be
pleased to go out of this Chamber" ? Then
does it depend upon the pleasure of that parti-
cular person to go out or not to go out ?
Therefore, there is no difference. That is
merely a form of expression wher it is said
that the Governor will be pleased to do
something. Actually the Governor will have to
do it and he has to do it, if the Ministry
advises him as such. Madam, 'pleasure' is a
technical term by which the wishes of the
Governor are signified in relation
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to puiely procedural matters of Parliament.
Madam Deputy Chairman, that is what has
also been stated by the jurists in India.
Yesterday night I heard the broadcast of Mr.
Setalvad. Of course, Mr. Setalvad was in his
broadcast going back upon what he said in his
famous Telang lectures.

SHRI G. MURAHARI : That is why he
was allowed to brodcast. Will you ask Mr.
Sapru to broadcast ?

SHRI A. P. CHATTERIEE : He said that as
far as 'pleasure' is concerned, as far as these
things are concerned, they are nothing but a
constitutional convention for clothing the
Governor with certain executive power and
that executive power is merely the power to
do what the Government or the Ministry asks
him to do. Mr. Setalvad has quoted the
Supreme Court view. The Supreme Court in a
famous case has stated that the Governor or
the Rajpramukh occupies the position of the
head of the executive in the State but it is
virtually the Council of Ministers in each
State that carries on the executive
Government. That is the Supreme Court
judgment too and Mr. Setalvad also agreed
with that view. But then yesterday night Mr.
Setalvad said quite another thing. Madam
Deputy Chairman might I say that we on the
Opposition benches have every right to appeal
from Philip Drunk to Philip Sober ? Therefore
we appeal from Mr. Setalvad's broadcast to
Mr. Setalvad's Telang lectures where he said
that the Governor has no discretion except
what is specifically laid down in the
Constitution. That is the position in the law
and that is the position in the Constitution.

Madam Deputy Chairman, as [ was
submitting to you, the constitutional niceties
are not meant to be respected by autocrats and
by bureaucrats. That bureaucrat is there in the
State of West Bengal and he is carrying out
the wishes and desires of the autocrats at
Delhi. But one thing I must tell the autocrats
of Delhi which they will do well to bear in
mind, and that is this : The way in which they
are committing outrages on the Constitution, if
they proceed further in that way, that will
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ruin democracy in the entire Union of India.
They are invoking military rule, the rule of the
Fascists here in this country by committing
these outrages on the Constitution, by giving
these powers to the Governor which powers
the Governor does not possess, bj arguing
with all vehemence that the Governor can
dismiss a Ministry which has been elected by
the elected representatives of the Legislature.

Madam Deputy Chairman, it has been
stated that this Ministry has been responsible
for lawlessness in the State of West Bengal. 1
will say that the boot is rather on the other leg.
What happened at the Congress meeting on
the Maidan on 20th November, the other day
only two or three days before the Ministry
was dismissed unconstitutionally by the
Governor ? At that meeting held by the
Congress on 20th November Mr. P. C. Sen
declared solemnly that unless the Assembly is
convened by the 23rd November, unless the
Governor's dictate is obeyed by Mr. Aloy
Mukerjee's Ministry, they will start a mass
movement in the State. Wno threatened
lawlessness ? It is they who threatened
lawlessness and they are thriving because they
threatened lawlessness. That is the position in
the State of West Bengal. Madam Deputy
Chairman, what was the reason that on the
22nd night the merciless shootings and the
cruel beatings of the police happened ? On
that day in the afternoon a meeting had been
called by the United Front on the Maidan.
Throughout the day there was no trouble at
all. There was complete peace in the State.
But then the Governor, the autocrat Governor
would not allow democracy to function.
Therefore when the people converged on the
Maidan in order to give expression to their
feelings, instead of allowing them to do that,
they began to beat up the persons who went
and converged on the Maidan. They wanted to
have their say in that meeting. That is how the
trouble began. The trouble began not because
of hartal which was called by the United
Front; the trouble began because the voice of
democracy was suppressed brutally by
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the police in the State of West Bengal.
Actually in that State only the Governor rules
and the police rules with military as a
standby. This octogenarian, this dotard
Prafulla Ghosh who is carrying on the
Ministry there is a pawn in the hands of the
Governor. Of course, the Governor as well as
Shri P. C. Ghosh are puppets only, but the
strings aro being held by the autocrats here.
(.Time Bell rings.) Thank you.

THE MINISTER OF HOME AFFAIRS
(SHRI'Y. B. CHAVAN) : Madam...

SHRI NIREN GHOSH : Madam Deptity
Chairman, the blood of West Bengal is in his
hands, in the hands of the Cabinet Minister.

SHRI Y. B. CHAVAN : Madam, I am
intervening in this debate . . .

SHRI BHUPESH GUPTA You are
intervening ?

SHRIY. B. CHAVAN : Yes.

SHRI BHUPESH GUPTA : It is

another Central invention.

SHRI Y. B. CHAVAN : But I am not
dismissing anybody.

SHRI BHUPESH GUPTA
Governor dismisses.

Only the

SHRI Y. B. CHAVAN : I want to examine
some of the points that were raised during the
course of the debate. I have heard some
important speeches but I am sorry that I have
not had the privilege of listening to all the
speeches but I have points of the speeches
made on the floor of the House in the course
of the debate. I think there are two aspects of
the problem both in Haryana and in Bengal.
One is the constitutional aspect and the other
is the political aspect. It is very useful to go
into the constitutional aspect first because
many differing views have been expressed
here. Naturally, where the interpretation of the
law and particularly where the interpretation
of fundamental law like the Constitution
comes, there are bound
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[Shri Y. B. Chavan.] to be different views
in this matter but they are views ultimately. [
will try to present the view as we see it, as
a Government.

SHRI BHUPESH GUPTA. : The whole lot
of you ?

SHRI Y. B. CHAVAN : Yes. the whole lot
of us. I am not speaking as an individual but I
am speaking as one representative of the
Government. This question of the role of the
Governor has been discussed many times and
I have had on occasions to give my view point
about it or our view about it, on many
occasions. The most important articles in this
connection are articles 163 and 164. What is
the role of the Governor? The role of the
Governor is essentially the role of the Head of
the State. No one has any doubts about that
but at the same time he also represents the
President in one important matter because
when he is sworn in, he is sworn in under the
Constitution to see that the Constitution is
properly worked. His oath is to the
Constitution and there, in that capacity as the
representative of the President, he has to see
constantly that the State is governed according
to the Constitution. The other matter is, he is
the Head of the State wherein he has to act on
the advice of the Chief Minister. Even in that
matter, under the Constitution, by the
Constitution, under certain articles he has
been given certain discretion. That is again a
very special case in the case of the Governor.
In the other capacity, he has been given
certain discretionary powers. This is my
understanding of the Constitution as I see it. I
heard some speeches and they say and some
of them also quoted . . .

SHRI A. D. MANI (Madhya Pradesh) :
May 1 ask the Home Minister whether he
accepts the interpretation of the Constitution
by Mr. Basu, which is considered to be the
last word on the Constitution ? He says that
the Governor has no discretionary power
excepting what is contained in the Sixth and
the Seventh Schedule.

SHRI Y. B. CHAVAN : I am exactly
coming to that point because when he
functions as the Head of a State,
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excepting those articles which are mentioned
there under which he has the discretion,
certainly he has to go by the advice of the
Chief Minister. I had myself quoted that last
time when we were discussing the Madhya
Pradesn problem in this House. I have con-
ceded that point but that is when ne is
functioning as the Head of the State but as I
said, under article 163—particularly under
article 164—when reaily speaking, he
functions there as the representative of the
President... (I?i-terruptions.) when I used the
word representative of the President, it means
that he has to see that the Constitution is
properly worked. I will take an instance.
(Interruptions.) Let it be some sort of an
understanding between us. I would like to
meet the points you make. I do not undertake
to convince Mr, Gupta . . .

SHRI BHUPESH GUPTA : Neither do 1.
SHRI Y. B. CHAVAN : That is beyond me.

SHRI BHUPESH GUPTA : That is beyond
me also.

SHRI Y. B. CHAVAN ! May I ask one
question. If we accept the position that the
Governor has discretionary powers only those
which are mentioned by Mr. Basu or Mr.
Seervai under those three articles only, then a
very peculiar situation arises. Suppose when a
Governor has to appoint a Chief Minister in
his pleasure, is he supposed to take the advice
of the previous Chief Minister?

SHRI BHUPESH GUPTA : Shall I say
something ?

SHRI Y. B. CHAVAN : No, I air asking a
very patent question. Tne'.ef ore the
Constitution contemplates It because there are
certain inherent situations in which the
Governor has the discretion, and naturally this
discretion is not any individual whim. This
discretion is also subject to certain
constitutional provisions. This is not an
individual whim. When [ say discretion, it is
not just an individual desire or wish of the
Governor. There he has to see article 164
which says :
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"The Chief Minister shall be appointed
by the Governor and the other Ministers
shall be appointed by the Governor on the
advice of the Chief Minister and the
Minister shall hold office during the
pleasure of the Governor :

Provided etc..."
Article 164(2) says :

"The Council of Ministers shall be
collectively responsible to the Legislative
Assembly of the State".

The word 'pleasure’ which was tried to be
interpreted by reference to May's book by Shri
Chatterjee is quite all right regarding
procedure. That point I would take a little
later. When he uses the word 'pleasure’ the
other parties in England do not wait to be
dismissed ; when they suspect that they have
lost the majority, they themselves offer to
resign.

SHRI BHUPESH GUPTA: Not at
all.

SHRI Y. B. CHAVAN : They do not wait.
They say 'mo'. It is such a delicate matter. This
collective responsibility to the Legislature is
the soul of parliamentary democracy.

SHRI BHUPESH GUPTA :
circumstances the Crown is to tell.

AN HON. MEMBER: What about Punjab ?

Under no

SHRI Y. B. CHAVAN : I am coming to
Punjab. This article is a very important one
that the Council of Ministers shall be
collectively responsible tn the Legislative
Assembly of the State. This provision is the
soul of parliamentary Government.

SHRI BHUPESH GUPTA : The soul has
been killed.

SHRI'Y. B. CHAVAN : No. Immediately it
is the responsibility of both the Governor and
the Chief Minister to see. . .

SHRI BHUPESH GUPTA : No. Where ?
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SHRI'Y. B. CHAVAN : Of course yes. It is
their responsibility. The moment the Chief
Minister suspects that he has lost the majority,
it is the duty of the Chief Minister to submit
his resignation, and if the Chief Minister does
not do that, it is then the duty of the Governor
to see that first the Chief Minister calls the
Legislative Assembly and tries his strength
and proves that he is the majority leader and if
he does not do that he naturally advises the
Chief Minister to call the Legislative
Assembly and try his strength and prove that
he is the majority leader and if he does not
prove that he is the majority leader, naturally
he has nothing else to do but to g«t himself
dismissed.

SHRI BHUPESH GUPTA : That is not
permitted under the British Constitution.

SHRI Y. B. CHAVAN : We are discussing
the Indian Constitution which is a written
Constitution. So the basic question that really
arises is that the power and pleasure is, really
speaking, not an individual pleasure. The
question of pleasure of the Governor is con-
nected with the collective responsibility to the
State Assembly. (Interruptions.) I have not
interruped him. You have the right to reply.
You can reply.

SHRI BHUPESH GUPTA : Occasionally
after every five minutes you yield for one
minute. It is a compromise I suggest.

SHRI Y. B. CHAVAN : I cannot do that. It
is a very pleasant thing, a conversation with
Shri Bhupesh Gupta. But I do not propose to
do it now. It is a different matter.

The whole case is based on this one thing;
if we do not understand this fundamental
principle of the working of the Constitution, it
is no good if one has read tons of books and
speeches...

SHRI BHUPESH GUPTA : I have read
books on constitutional law by Ivor Jennings
and others and have understood the
constitutional law as propounded by them.
Now I am in too
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[Shri Bhupesh Gupta.]

advanced a stage to be taught constitutional
law by our Home Minister, Mr. Chavan. What
pleasure can I have to learn it Irom him ?

SHRI Y. B. CHAVAN : Now I do not want
to get myself involved in this lest I should
lose the link of the point I am making. In this
whole controversy of Bengal, it is absolutely
difficult to get at the major question because
some people made very hackneyed arguments
that the Central Government is interested in
toppling the non-Congress Governments. Far
fromit. (Interruptions.)

SHRI BHUPESH GUPTA : For this public
utterance you should get some award from our
Sangeet Natak Akada-mi.

SHRI NIREN GHOSH : Mahatma Gandhi
will shiver in his place.

SHRI Y. B. CHAVAN : If we can see, even
in regard to the former West Bengal
Government itself, Madam, there were
occasions when we had opportunities here to
discuss and criticise what was happening in
Bengal. I had myself an occasion, while in
Calcutta, to express my views about certain
unconstitutional things that were happening in
Calcutta. Worse still, this House was very
much concerned when things were happening
in Naxal-bari.

SHRI NIREN GHOSH : What is not to
your liking is always unconstitutional.

SHRI Y. B. CHAVAN : For what was
happening in the industrial field and in other
fields, if at all, really speaking, the
Government had any wrong intentions about
any non-Congress Government, action could
have been taken at that very time by the
Government.

SHRI NIREN GHOSH : You simply dared
not take action then.

SHRI Y. B. CHAVAN : Now you know ; it
is not a question of our taking action; the
Governor is there to take action. What have
you done to it ?  What is the idea of blaming
the
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Central Government ? (Interruptions.) Even
today there are many non-Congress
Governments. We always wish them well,
and whatever was possible was done for
them.  (Interrwptions.)  Extensive  co-
operation was given to those Governments.
But, Madam, it is not the Governor who is
responsible for this position ; it is not the
Central Government that is responsible ; it is
they who are responsible for this position.
Now it is very wonderful logic. When they
got a majority by joining many parties
together including Dr. P. C. Ghosh when he
was a Minister there, they thought that they
were very powerful and could be in a
majority for all time to come. Now, Sir, they
had not that majority, and it was because of
their internal contradictions, and that is the
main point I would like to place before the
House. You can criticise the Congress. You
have every right to criticise the Congress. So
I have every right to criticise you also now.
You think that the Congress is bad. Then
why are you trying to imitate the Congress
now ? You say that the Congress had
deteriorated. Granting that, the Congress
took at least twenty years to deteriorate, but
then you took only six months to get dete-
riorated. (Interruptions.)

SHRI G. MURAHARI : I am giving you
the challenge. Let you have re-elections in
Bengal and the people will show you whom
they want to be in power.

SHRI BHUPESH GUPTA : Take away
your army and keep the army in the barracks
and see, Mr. Chavan, what happens to the
country.

SHRI'Y. B. CHAVAN : Even when I touch
on a very correct point, there also they are
angry about it. (Interrup-, tions.) I am not
holding any brief for either the Bengal
Congress or the Punjab Congress or any
particular Congress. We are discussing here a
certain constitutional and political situation
and the Governors role in it. I am not holding
any brief for any particular group or party in
Punjab or Haryana or Bengal. That is not my
present task. I will perform that task
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when it comes to me. That is a different
matter. Now you are angry because you have
lost the majority. (Interruptions.) Therefore,
instead of trying to find fault with others it is
very necessary for you to And out why it has
happened so.

Some other hon. Members tried to compare
the situations in Bengal, in Haryana and in
Punjab. It is absolutely wrong to compare the
things. Punjab is Punjab and Bengal is Bengal
(Interruptions) and Haryana stands on its own
; it is a class by itself. So what happened in
the three places are three different situations,
completely different political situations, and it
is no use trying to apply some sort of a
uniform political standard in all the three
States. What happened in Bengal was that the
United Front Government lost the majority . .

SHRI BHUPESH GUPTA : No.

SHRI'Y. B. CHAVAN : Then why did they
not call a meeting of the Legislature ?

SHRI BHUPESH GUPTA : The majority,
if lost, is to be lost on the floor of the House.

SHRI'Y. B. CHAVAN : In Punjab. Madam,
I must, really speaking, appreciate the
behaviour of the Punjab Chief Minister, Mr.
Gurnam Singh. Immediately he suspected that
he had lost the majority, he resigned.
(Interruptions.) In Haryana the situation was
completely different; there was the question
of constant defections. Even the first
Government of Haryana was also toppled by
defections, but we did not take a very strong
view at that time. That Congress Government
was toppled by defections and the Congress
Chief Minister of the time did not hesitate to
resign.  (Interruptions.)

In Haryana what was happening was that
for anyone who, really speaking, claimed to
have a majority, that majority was so thin and
uncertain and invisible that the Chief
Ministers themselves never felt certain
whether to depend on them or not. Even on
the 18th of November the Chief Minister
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of Haryana made a statement to the Press—it
appeared in the 'Patriot'—in which he said
that things had become so uncertain that he
could not depend on anybody. That was a
statement by the Chief Minister of Haryana
himself. So, Madam, the Punjab situation, the
Haryana situation and the Bengal situation
stand on their own, and the Governors,
naturally, had to take action as things
developed there.

Then somebody, perhaps Mr. Murahari,
said that the Congress is so fond of power...

SHRI G. MURAHARI : Exactly.

SHRI Y. B. CHAVAN : .. that they just
want to be in power everywhere. Well,
Madam, in Punjab and Bengal they refused to
be in power. There also he was blaming them,
asking why they supported others to come to
power and why they were afraid to come to
power. And here they have said. "All right,
we are prepared to... (interruptions.) The main
point was that, really speaking, the Congress
certainly has allowed itself, in these areas, to
see that the other people succeed in their
work, and they are prepared to support the
right people. We wanted to support Mr. AJoy
Mukerjee also if he wanted to have our
support. But he changes his mind, and the
Congress Party today is supporting one of
your own colleagues, Dr. P. C. Ghosh. Why
are vou afraid of it ?  Why are you angry ?

SHRI BHUPESH GUPTA : You have
stolen him. You have abducted him.

SHRI Y. B. CHAVAN : No, we have not
abducted him. I was rather...

(Interruptions.”

THE DEPUTY CHAIRMAN : Please do
not interrupt.

SHRI Y. B. CHAVAN : I was told that the
hon. Member, Shri Banka Behary Das, said
certain things I was rather shocked that he
should speak in that way I can understand that
sort of a speech from others.

SHRI BHUPESH GUPTA : Now, you don't
try to cultivate others. I know whom you
want to cultivate.
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SHRI Y. B. CHAVAN : No, I am not
cultivating anybody because I know there is
no use cultivating anyone. But what is the
idea of saying, if you have strength, why not
come to the street'! This shows that really
speaking those people have not yet
understood the spirit of parliamentary
democracy. Democracy and the politics of the
street are different things. The politics of de-
mocracy means the politics of the ballot box
and the politics of the legislature. It is not the
politics of the street. Those who talk of the
politics of the street believe in neither the
ballot box nor in parliamentary democracy.
The politics of the street is the very ant-thesis
of parliamentary democracy.

SHRI BHUPESH GUPTA : But what the
people who. . (Interruptions.)

THE DEPUTY CHAIRMAN : Order,
order. Mr. Gupta, Mr. Ghosh, please sit
down. I must appeal to you. You should not
interrupt in this way. You ask for
clarifications later on. Please do not interrupt
him.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : There can be interruptions in
Parliament, but then there should be some
control.

THE DEPUTY CHAIRMAN: You please
sit down now. I have asked them not to
interrupt. If clarifications are required they
can be had later on.

SHRI NIREN GHOSH : This is a veritable
Pandora's box.

SHRI BHUPESH GUPTA : Interruptions
form the salt of parliamentary politics.

THE DEPUTY CHAIRMAN : But you
don't jump up like Jack in a box.

SHRI Y. B. CHAVAN : Interruptions are
good if they are intelligent. If they are not,
what—can I do ? My main thesis in this
matter is that constitutionally the Governor
has certain duties and these duties are those
which Dr. Ambedkar while discussing these
particular provisions of the Constitution in
the Constituent Assembly explained. They
were quoted by Shri Mathur also
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in this honourable House and even Shri
Chandra Shekhar referred to them while
replying to Shri Bhupesh Gupta. The
Governor has very few functions, but he
certainly has two duties. One uf these two
duties if to appoint the Chief Minister and the
other duty is that when he is not responsible
collectively to the Legislature, to dismiss him
also.

(Interruptions.)

SHRI BHUPESH GUPTA : He has no
such power.

SHRI Y. B. CHAVAN : Absolutely he has
that power. If we accept this basic principle
and this interpretation of the Constitution,
then we will have to examine and judge the
action of the Governor of West Bengal on the
basis of this principle.

SHRI BHUPESH GUPTA Can you

dismiss the Prime Minister in the same way
9

SHRI A. P. CHATTERJEE : What is the
position when the...

THE DEPUTY CHAIRMAN : Mr.
Chatterjee, please sit down.

SHRI Y. B. CHAVAN : I am not trying to
answer these interruptions.

(Interruptions.)

THE DEPUTY CHAIRMAN :
order. Let him finish.

SHRI Y. B. CHAVAN : We should see
how things developed in Bengal. At a certain
stage the Governor of West Bengal realised
that the Party that was thought to be the
majority party was no longer the majority
party. Therefore, he discussed the matter
with the Chief Minister.

Order,

SHRI BHUPESH GUPTA : Why ?

SHRI Y. B. CHAVAN : He discussedthe
matter with him and later he wroteto him
requesting him to call a sessionof the
Legislature as soon as possible
...(Interruptions.)
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THE DEPUTY CHAIRMAN
order. Please sit down.

Order,

SHRI Y. B. CHAVAN : And the Chief
Minister decided on a date more than six
weeks later. And the reason that was given by
him was that they wanted to intensify the
programme of procurement which was
important. After that the Governor wrote to
him again and wanted the session to be called
within a reasonable time and a certain
reasonable time was also suggested, namely,
the 23rd of November. Now, Madam, was it
not the duty of the Chief Minister, even
supposing he was angry about what the
Governor had done, to have called a session
of the Legislature ? These people here instead
of giving lectures here, why could they not
advise the Chief Minister to call the session
to decide the matter'.'

SHRI BHUPESH GUPTA : Why should
he do it ?

SHRI Y. B. CHAVAN : Because that was
the obvious thing. Whatever may happen on
the 29th, the Legislature will prove. The
Legislature wili prove...

SHRI BHUPESH GUPTA : What was
wrong in what he did ?

SHRI Y. B. CHAVAN : The Legislature
will prove what is wrong and what is right.
Suppose it is proved that the present Chief
Minister has no majority, he will be thrown
out. We are not worried about that.

AN HON. MEMBER : Twentyninth is the
day after tomorrow.

SHRI Y. B. CHAVAN : So you should
help the Bengal Assembly to meet peacefully
and decide the matter. If you do that it will
show that you are interested in democracy.
That is what you should do to show that we
can believe in your bona fides. Let us know
exactly whether the Chief Minister has the
majority or not. If he is thrown out and if he
refuses to be thrown out, then the same
Governor will have the same powers to
dismiss him also. I have no doubt about that.
Really speaking, what is happening in
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West Bengal is what—they have lost in
politics they want to gain by interpreting the
Constitution wrongly.

SHRI A. P. CHATTERIJEE : On a point of
order, Madam.

THE DEPUTY CHAIRMAN : Please sit
down, Mr. Chatterjee.

SHRI A. P. CHATTERIJEE : Madam, I am
rising on a point of order. Here we are
discussing the motion of Mr. Bhupesh Gupta
that the dismissal of the Ministry in West
Bengal and the action of the Governor, are
unconstitutional and invalid. And now the
Home Minister in his reply while dealing
with the constitutional point, will he be in
order when he says that if such and such a
thing happens we shall again dismiss the
Ministry ? Is it right on his part to say that ?

SHRI Y. B. CHAVAN : I have not said
that I will do this or that. I said that the
Governor can dismiss the Chief Minister if
the Legislature proves that he has not got the
majority. I have not said that I will do any
thing. Why should I ? Who are we ? Let us
be quite clear about this matter. In all these
matters the Governors have acted on their
own and I would like io repeat with all the
emphasis at my command that in these
matters at no time did the Government give
any instructions to the Governors. The Gov-
ernors have acted on their own.

SHRI BHUPESH GUPTA : You gave the
orders, of course.

THE DEPUTY CHAIRMAN : Please sit
down, Mr. Gupta.

SHRI Y. B. CHAVAN : I have no doubt in
my mind that the Governors' actions were
completely constitutional and completely
consistent with the conventions and the spirit
of the Constitution.

What is happening afterwards ? As for the
loss of life, we are all sorry for it. If any
young man or old man gets injuries or is
killed in this connections, we are sorry for it.
But the moral responsibility for all these
things will be on those people who are
preaching and participating in...
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SHRI BHUPESH GUPTA
ponsibility lies on you.

SHRI Y. B. CHAVAN : It wiH be on those
who advocate the politics ol the street, those
who are talking of the politics of the street.
Even before any action was taken these
people were stating that there will be very
serious violence and that thousands will be
killed. In this very House one hon. Member
said that some twenty thousand people will be
killed. Those who are talking in terms of
violance, those who are talking in terms of the
politics of the street, they are the people who
are responsible for the killing of innocent
people. They will have to carry that
responsibility.

The res-

SHRI BHUPESH GUPTA : We never
said it.

SHRI'Y. B. CHAVAN : You may not have
said it
SHR1 BHUPESH GUPTA : Nobody said it.

SHRI Y. B. CHAVAN : It was said that if
the Union Home Ministry did this or that—to
topple the—Government there then some
15,000 or 20,000 people would be killed.

(Interruptions.)

SHRI C. D. PANDE (Uttar Pradesh): It
was printed in some papers.

SHRI Y. B. CHAVAN : There were certain
public leaders of West Bengal, who said it I
do not think Mr. Bhupesh Gupta said it. They
said that if this thing happened we will do this
or that. This creating of this atmosphere of
violence is bad and the sin of shedding blood,
I must say, is not on our hands but on those
who think in terms of the politics of the street,
who talk in *erms of violence and ultimately
they will have to carry the moral
responsibility
for shedding the blood of the 4 p.m.

As far as Bengal is
concerned I do not want to go into
the other aspects of the politics there because
certainly it is not a very good thing in Indian
politics— what is happening today, these
defections.  This  crossing  of  floor
being

innocent.
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claimed as a parliamentary privilege of
Members, etc. is quite all right, tneore-tically
it is quite all right but on the whole it is not a
good thing. But when defections from
Congress took place they were jubilant. Today
I cannot say I am very glad about any person
who leaves his party. (Interruptions.) I have
nothing to say one way or the other ; it is for
them to say why they are defecting. But what
I say is these defections is certainly a serious
matter and all parties should sit together and
find a solution for it. I cannot say that one
single party should find a way out but all
parties...

SHRI BHUPESH GUPTA : Are you ready
for a provision in the Constitution for recall ?
Let the people decide.

SHR1 Y. B. CHAVAN : Let us sit together
and discuss. [ am ready for a discussion about
it. Our Party would certainly be willing to sit
with all other political parties and discuss
about this matter.

SHRI BHUPESH GUPTA : Not defection;
I am talking of recall. Whenever the electorate
like to recall a particular Member, they should
be given the inherent right to recall him. Are
you ready for it ?

SHRI Y. B. CHAVAN : What I am saying
is that we are ready to discuss this general
political question of defections, what should
be the legal, political, moral remedy for it. I
am prepared to discuss it. Neither mere moral,
nor mere political nor mere constitutional
solutions are—going to help : all of them will
have to operate to get at some solution for
this.

About Haryana, it is a very sad case
because I really do not know with whom to be
angry about matters relating to Haryana. It is
a sad thing that in a party of 40 there were
nearly 26 people who defected.. .

SHRI AKBAR ALI KHAN : Thirty ;
because Jan Sangh was not co-operating it
was really thirty.

SHRI Y. B. CHAVAN : ... Out of 23
some—defected four times, some three times
and some one time.
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SHRI M. GOVINDA REDDY : And one
defected Ave times. (Interruptions.)

SHRI BHUPESH GUPTA : You send
defeated people as Ambassadors all over the
world and you are preaching morality.

SHRI Y. B. CHAVAN : I am talking about
the defections. I am not talking about the
defeated people. I am talking about the
elected people who have defected. The point
therefore is that in Haryana there was a
complete gap between the Government and
the will of the people.

SHR1 KESAVAN (THAZHAVA) (Kerala)
: Do you mean to say that the Members who
crossed the floor in Haryana are persons
having no character ?

SHRI Y. B. CHAVAN : I do not know
what he is asking.

THE DEPUTY CHAIRMAN : Is it true
that those people who crossed the floor in
Haryana have no character : that is what—he
is asking.

AN HON. MEMBER : They have a
character of their own. (Interruptions.)

SHRI Y. B. CHAVAN : How can I say
they have no character ? As an hon. Member
says here they have a character of their own. |
do not want to discuss any individuals.
Sometimes the political situation is created in
such a way that the people are influenced that
way. Therefore I think the Governor very
rightly considered—this and I think the
Report of the Governor is an objective essay
on the political situation.

SHR1 BHUPESH GUPTA : Not objective :
it is a subjective essay.

SHRI A. P. CHATTERIJEE : It is a school
boy's essay.

SHRI Y. B. CHAVAN
subjective reaction.

: That is your

SHRI BHUPESH GUPTA : You read it
word by word.  (Interruptions.)

SHRI Y. B. CHAVAN : It was certainly
objective because he has not spared  any
political party. He has
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criticised the United Front people; he has
criticised the Congress also. Therefore this is
a warning not only to the people of Haryana
but this is a warning to all believers in
democracy in India.

SHRI BHUPESH GUPTA : I know Mr. B.
N. Chakravarthy. (Interruptions.)

SHRI Y. B. CHAVAN : Therefore we will
have to learn something from what happened
in the last week. In a week's time three
Governments toppled, it is not a very happy
thing for anybody. To those who are
interested in the stability of democracy in this
country, it is certainly a matter of worry and
anxiety and therefore we will have to learn
something from the pages of history. Even
though this may be very recent history, all of
us have to learn something from the pages of
history. Those who take the oath under the
Constitution and become the highest
executive officers of the Constitution, the
Chief Ministers, they must keep always in
their mind that they are there because they
have got a majority in the legislature. Once a
suspicion arises that they are losing that
majority in the House it is their holy duty—
not only constitutional duty but it is their
moral duty—to come forward and say, 'Well,
resign'. This is the objective lesson which we
should learn from the pages or history that it
is absolutely wrong to play with the loyalty of
the people who are elected on the support of
the platform or tickets of any particular
political party.

SHRI BHUPESH GUPTA : Give us back
Pattom Thanu Pillai. You return Mr. Chandra
Shekhar ; you return Mr. Rajendra Pratap
Sinha. We want to get them back here.

THE DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta, let him proceed.

SHRI BHUPESH GUPTA : Madam, he is
in possession of stolen property. They are
sitting there ; I want them back here.
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SHRI Y. B. CHAVAN : You cannot say the
same thing about Mr. Chandra Shekhar or Mr.
Asoka Mehta and other people, because
change of group is something different.
Defection is something else. These are two
different propositions; and defections, particu-
larly for holding power. Immediately one
defects from a party he becomes a Minister. |
must say it is not a very good thing. Basically
we have to take up this position.

SHRI BHUPESH GUPTA : What did Mr.
Gurupada Swamy become ?

SHRI M. S. GURUPADA SWAMY
(Mysore) : I was never a defector ; let me tell
you. It was merger ; not defection.

(Interruptions.)

SHRI Y. B. CHAVAN : And Mr. Frafulla
Ghosh has not become a member of the
Congress, nor Mr. Gill has become a member
of the Congress. They have their own parties
and those parties are supported by the
Congress. That is the difference between the
two. These are therefore two different pro-
positions. Personally we are all really
speaking, sad about what is happening but at
the same time we have to take into account the
situation that is there. What is required really
speaking is self-criticism. If they want to
criticise us, I would make an appeal to them
that they should criticise themselves
thoroughly in these matters and see what is
wrong with our politics. With great hopes the
non-Congress Governments were welcomed
but what is happening to them ? It is not
merely enough to criticise a political party
which was in power for twenty years. Really
speaking what was the way in which the
United Fronts were formed? Heterogeneous
elements were brought together without any
ideological commitment to the programmes. |
would like to ask them : can they, really
speaking, with their hands on their hearts say
that they have done any progressive work ?
(Interruptions.) These are important questions
I am asking. They are not partisan questions.
These are questions which both
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the non-Congress Governments and the
Congress Governments will have to answer at
the bar of History.

SHRI SUNDAR SINGH BHANDARI:
They did agree to a programme.

SHRI'Y. B. CHAVAN : It is no use merely
saying there was a programme. We have also
a programme and that is what we say. But
you...

SHRI SUNDAR SINGH BHANDARI:
You have a programme of toppling the
Governments. (Interruptions.)

SHRI Y. B. CHAVAN The main
criticism, at least the criticism of Mr. Bhupesh
Gupta was this : "Your programme is all right;
your approach is all right but what we criticise
is...

SHRI BHUPESH GUPTA : I never say
your programme is all right. Some of the
things you do may be right, but your
programme is building capitalism and
monopoly capital. How can it be all right?

SHRI Y. B. CHAVAN : You have changed
your thesis now ?

SHRI BHUPESH GUPTA : I am very loyal
to my thesis at least.

SHRI Y. B. CHAVAN : So what I say is
this. If at all we have to discuss any
fundamental questions, let us not make the
Governors scapegoats. Let us not make some
Ministers here or Ministers there scapegoats.
Really speaking a basic challenge is before us
as democrats. The challenge is before you as
democrats. Why don't you accept the
challenge and seck what the reasons are for
these happenings ? Don't hold the Governors
responsible for it.

SHRI BHUPESH GUPTA : Take them out.
Let them be removed.

SHRI Y. B. CHAVAN : How can n, be ?
The Governors will be there. The Governors
will have to be there. May I ask this question
? Why did in October AJoy Babu come out
and say that he wanted to resign ?
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SHRI BHUPESH GUPTA : You bluffed
him ; you misled him ; you deceived him.

SHRI Y. B. CHAVAN : The person who
made such a serious statement...

SHRI BHUPESH GUPTA : You must
know that AJoy Babu is heading the United
Front struggle today.

SHRI Y. B. CHAVAN : It is a wonderful
argument the hon. Member is advancing here
that AJoy Babu was deceived.

SHRI BHUPESH GUPTA : We know it.
(Interruptions.)

SHRI Y. B. CHAVAN : Can he be easily
deceived by anybody...

SHRI HARISH CHANDRA MATHUR :
Let Mr. AJoy Mukherjee say it. Even today
he made the statement.

SHRI BHUPESH GUPTA : We know it for
a fact.

SHRI HARISH CHANDRA MATHUR
(Rajasthan) : Mr. Bhupesh Gupta do not lose
your honour, even if you have lost votes. You
can at least keep your honour.

SHRI Y. B. CHAVAN : What I say is the
criticism or game of finding scapegoats for
their own deficiencies and poltical
weaknesses is not going to help anybody and,
therefore, I must say that I oppose the motion
moved by Mr. Bhupesh Gupta with all the
emphasis at my command.

The other Resolution about Haryana, which
is before you, is a statutory one moved by my
colleague and I would command it for the
acceptance of the House.

SHRI BHUPESH GUPTA : May I ask a
question ?

THE DEPUTY CHAIRMAN : Very brief,
one minute.

SHRI BHUPESH GUPTA : It is only a
constitutional question, not a political
question. Mr. Chavan, will you kindly listen ?
I would invite your attention to article 60, at
page 34 of the edition of the Constitution with
me. I would also invite your attention to
article 159.
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The first article deals with the Oath by the
President and the second article with the Oath
by the Governor. They are identical. Now, is it
your contention that the President can dissolve
the Union Council of Ministers ? If it ig not
so, how under an identical article, having
taken an identical oath, word for word, except
for the words of Governor and President the
Governor can do so ? Now, you cannot play
on both sides of the net. These two articles are
exactly the same, in pursuance of the same
scheme of the Constitution, placing Parliament
supreme in its sphere and the State
Legislatures supreme in their own sphere,
making them the executive heads in either
case. He is not above Parliament, that is to say,
he has to go by Parliament or the Legislature
or by the advice of the Council of Ministers in
either case. This is the position.

SHRI Y. B. CHAVAN : I do not want to
give opinion on constitutional and
hypothetical questions.

SHRI CHANDRA SHEKHAR: Madam,
Mr. Bhupesh Gupta has mentioned my name
and I want to set the record straight. I did not
defect from the PSP. This I want to make
clear because this has been repeated many
times. In April, 1964 I had serious differences
with the PSP on the policy of anti-
Congressism. [ said that this anti-Congress
phobia in the country would result in what it
is resulting today and for that in June, 1964
the PSP suspended me from the Party. I
remained an Independent Member of this
House up to December, 1964 and I joined the
Congress  Party in  January, 1965.
(Interruption.) I want to make the position
clear. I knew all these things. Of course, 1
knew that this philosophy of anti-Congressism
will land you in the lap of Jan Sangh and
Swatantra Party, in the camp of reactionaries
and vested interests where you are finding
yourself today. I realised that position much
earlier and so I give this explanation in order
to make the record clear.

(Shri A. P. Chatterjee stood up)

THE DEPUTY CHAIRMAN : No more.
Mr. Shukla. Be brief.
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#flo W guT e (377 934
AgtaAr, TR WAT & wwor F amw HY
faz aga 7@ w27 #v w2 A W, @
T &1 frage wvar agar fa of@d
AAA F TSN T AT v (AT R A
dfaam F atagT faar & 4t ag wfaam
F gawa g | af qm AT 5w
w1 fa feafaat & Fedt wofrgfag #t
ar wex wAT wt feafan w7 w1 @ faam
¥ gigwre g a1 sasr eqee g fwson
& 77 afcfeats faad wsawm 72 714
7 AFAT AT a7 T FT F AT
@z #1 avwe 7 yqfeafa a & 60 o
At g 7 fr afesdt dare &1 qATEEY
%z & AT fva 9w 7 oama § af
41 ga 7 q e Fifwa o oqm T
F A€ A% WA AT ATEIT AMA H
faaa aar # sodr wff o a9 &
Az amd ¥ aF o€ 6 ) ey O
TA19 & A2 veawe 97 favig fw faa
z@ w1 Azwa g faeve awy & foefy v &
7&} Faar, afvy s 9T & are fafaa
gt £ ot feafa agafas =1 & &
FrT & 3 &t 2| * fam 2w w1 qgwa
Zian & wad ST w1 ag wew 70 A
g siT IaFt Wz & wAafter @
faasa 2t & 1 a1 adt feafq stg ot
Wt 3eT &Y, 9a W7 Twma #7 fawr
aar & favig & sfafaa g e &
FOF T g A 31 gy IO T F
aqs safer faast ag smar qer A
Fa14 § W IAFT 9 wN-afiag Fary
#7 afaere faan &, s qemd & faq
TATT IZAT AL 7312 AT IAY AR FR
a%al ¢ 5 ag fag 53 % a1 ag9a
& ar agi @ TN fag 50 & fag wen-
qrer a3 favia w00 fe ag ger w4 &
faerat aT T 1 & aaqar g fr afeadt
FmA & wegqra 7 e sfag ggac
21 A% a7 Ffaaa § S a0d 1
gd qor Ak F1 A wofrafoey wrag
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waaT ¥A a1 & fag fom f5 g fag
FX g gasr agua ¢ ar adf  daa A
SAT( 1, 39 F) AT FT AT AT 0T
#za a7 &1 fag v a1 ag Faax
o f5 wem wefr faz w3 f& waer
Fgaa & a1 adi 1 s fadr & gaw
gafag 219 foqr ar da57 @9 & qEw
WAT 7 st weArafeag & frar s fa
Fara & madr 1 faa i qw oAz
F1 foeesd %< % ©: g97 A% W7 qAr
g atfs fodl ww7 fewma & ziwn
ATHT F H19A TF, TOAN T A% a1 @ |

AT, I Far 1A o P &7 Ama
fard o Fgmar at az foan 5 ag a9z Ja7
FLA 0 A AT IAH 997 G FAN
7z f¥ ag @ wi9g ¥1 AEER A )
T g1t w1d 0% 9 foad fag e am
1 axfre & smawwar €, ag 39
aFear & 91T ot dreaw g 0f 4 97
fF saaT agwa dourws g1 w@r 4y )
arfas 94T Agam a=t 4 dodrodoqg
gt 3t arfadl 1 § 37 i 2qam =
#, afgr &1 gz, @@ agaw 16/17
arfagf 51 398 & fAea m™r @1 A
Z9 & wqez g1 war fw gawy agwa adi &
FE AZAT AR AT F A1 R qgF A0
a7 HT AT 7g T F 0 AT FH FE
¥ ag and ¢ 5 w99 agug @ ma
a7 qgNT TET 9T I q9E Al I
stfgwre AT g1 s 18 faneaw #y
# a8 [TFI a5 A A1 0F wEA AF
o1 ardafes sfasrd &1 gognr faar
e waifeat gifz ¥ aasars 4§ S
q9Z W AT @1 A 99 ;E g7 H7T
fer sit Tadl azws HEr Ag IAE0
T | #a, s wwg & fag fafes
At & fafamsr =g &, fom am &
AT H+ FUE FA § TR AT TA W
wAv-afeag efarT T FTAr ) qv AE
A wid qF & foad faa sraeas ar fr
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gArafag & A agwg &1 1 AR
wfara fadf &1, fagre w2 F s1qq w@
At #1398 g 2 fF @y awfez, g
qfearr Fa= feam awr F seada &1
asd\ 2, feeq & anaar g fr gfaam %
=97 164 &1 51 9aaT & ag w2
7z o madz #1 fagr adm) & ad1-
oftaz F fangs7 370 % 99 77 fasam
saal & & warafoag & ot eafem ¥,
faenad awr &1 agna & fam ==
agad g ag aman ¥ faq ady adwr
za% fag g g afz g FaE
# a1z faara aar w1 faar 4907 ga Faw
(afe =) o=t & graraz fasarm ag v
a%a1 ¢ B anw aafay =1, sqw a7 w0
FZA7 £ a1 39% 12 F4 9 fparn awr
F 7219 g7 ag feafa 421 21, #ic wa
ga § ¥ oF grar 3r feear gad am
g oy, T &1 %z a%ar 2 f& gasr
agan 2 | afk ag z@ a1 ag wfar @
7z 11 #7aT & 5 gasr ageg & I
AT aga A &) fewa 78t & f5 az
faar A #1 qa0T a1 FA7 TFAT AT
%] THE #1, 34 F12F 1 @A @ fF
faa gefr-afeeg w1 sa7 frge frar,
o1 IA% 418 4T AET FT @I A7
ST ¥ A1 g s AT AT Aen
1A, AR FATAT AT AT, AT FAT
ATT AT |

ag At Afmam #1 oIEEET F A
7 AngAr g, wfaam F dadq gwa
TV A AL FIW IIAT T3 AFT AW
qr, FAA F Faqq w29 97 # qfquma
F dTaa IAFT I AfTFT A7 |

gfigmm & Aqg ¥ # zaar frawa
a1 awar g fa 3gt @1 wwdfrs
dfarnr w1 agqr faaw & mm &)
zq 2o &1 w15 oy foeRae T fas
aw &1 a1 ar faraw afE| 9w
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qiEtat &t dfasar &1 Z@ o atim &
faing & sy 93y £ arfom g ® A
TAFIT g0 E Tad wpex frmer g fr
St FTd gegia fpar § Ia¥ el gww
# defwar 1 faare adt war £, 2@
w17 & #fqara §1 saFamr Fw, #fa-
o1 F1 ZEIGT0 FL, @A AT FEAA AT
Feava fwar & | a1 oF syfe ot 73T
AAT F 2, T TA TA FT Fpi & w0Aq
mgfEr s A aw &1 F awdg
e e ¥ 9@ i qg aad fy 3
aifant 7 3z wfgq N aafr =0 =
famra awr #t g@ F fag ? oqw waEr
fazam ar f5 39%1 7gn7 24T for 3n
qAGr &1 FTIA KT asd) T ooedr Feay
Y AT FT P v Ay wvez arfgr adl
F7ar f& 99T 2 A FgF AvEAT ST
fagst WM T 99TER gAT 91, 47 I
7% 97 A& g ¥ IT 9% 97 fAeE
wgwv, Tafad @1 TgAT @ ar fr
30 93 ¥ ITAW T2 39 % fgmw F faug
A 9T TOAC N 7

F qwar ¥ sgar agar § 50w
Ana £, a9 F1 5= AF afy Iy I
a1 &, FTAAL TAATR T SAATAT AFT ATAT
¥ faama Zrar fe gawr agem & a1
dfqar & waw 7gt 91 faam aqr &
iﬂﬁ@ﬁﬂﬁi’?ﬂ'ﬂmﬂlﬁq
dr | (Time bell rings) a7 w3m %
wer WA 7 faw awr F FooAmi W
AT HA FLA H A7 AHTA AT T
z fzarar ) gfamr 3 @ gz =ia
F wen w7 A8 fran, wer w3a §
wem 5o ¥ FE Frar

uf e Fwi (as7 w3w) @ ady
forrr, wea wEm &F wEr wAT FT AT
qafsa &, qavaar # q9T |

st wEEre g|wE A S A, FGE
2t azwa 3% faams mraa A1
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[ warfiT sz qF]
d amar g 1S £ IR Far
fe frare A el L.

st faiwm awf : gawr A A
AT AT, 7 AF A@T 9 | (Interrublions)

oSt Wt wEw WA o F oAy
q 5 ¥y A fad, sfaa 3 ad
argd 7 fr sqgdarfas a0 & $m 21 )
4 g7 7 f= weafafy =aam wv o
am, qid aFT faaw frar aur gafed
fr 733 79 % 9 fam 79 1 awr =g
g1 mgi  afya & Jasi A nwaw
ot ar v awr gy 7 fra afes
g ag fewaren gu w4t a9, afer Tga
g fewwmr 817 3 qF 1 wfrewsd ar
gezia zafna =<1 faar ar 1 a9 o
a1 7 Zgar Afza

THE DEPUTY CHAIRMAN : Please
wind up now

off AETiT AW WS : H 5 )
fagaq s7ar agar g fv ag9 # fraw
U AR ® AT TA A X ST AT TR
gfeama & wsgma 7 v gl
F wwnna ¥ Afvam & fawg wrd
Frad) &, & FHNTET 98 FEAT AzaT
g fir @l Tt F EVC I S E
qras frear, #dfeam & T w1, @
7% arg fr IR AT & wfr o 3w
# wmar  wfr a9 arfesm @ frafe
ES I

za =l & A 7 2foarm & gag
ot germ gwfeaw @ 34T andq
woar § A afmst gma F faafas §
ot arAAin AR T F v @ @
Fawr vy i AT g

oft ATRIET X (ITATHI) © ITAAL
qfs agiear, ¥ar 42 ¥ aqva famiw
s FOATARAT E | W 9EE R wA
¥ 99 9 1 A9Gq FT g faad
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a7 afvamw & voaoe & afgwe
a1 ands frar w0 oqe A
FmEr 2, gfemor ¥ aw qaw seAr
afas gar, oaEan @A gfag g,
frarge o feadfl 21 o, fr fom
ferdt & smmw w1 www swE @1
faaft 1 A1 A @ fraw mar w7
faum awr faawiz s 3z Ffam
At wgr a4 § awam § owaw fAvdw
ang =g FTT AT AEEERAT AT
%, T4 #EA A TF A {1 T
T qAT AT £

77, A qAT THW W AT AWA
¢ 39% Ha9 H AT 0T wEm q A
WIEAT § WH AT AR WA AT
g, awr gast &1 # fasfl Ay o
AT g AT K I AIr ART AT
FTAT § AW T A HET FET OE
aflg v a7y feafq ot dio o ¥
N 2, ofl S FE ) I W AT
F oqsy AET ¥ oawww ¥, swdd #)
gfe W 3G I 1 2w W A
§drr 2 gmre fag A sner Ot
afqesr & amifre qeq & 1 afrs
I@q & i dre Hte drw T Agi AR
qrEaAl 7 g, 99 W g, far
STF 2| saaT avda AFY AT AFAT
AT AT ANAAE | W AATE N
gn At g foaaer g wgw #4949 g
39 97 W 0% @ex AGE amA | | St
Ter ATEE FW g s gra A d
st e wAHT ATFE Gvm gE IAA gH
ag faar adf g€ | et AT @ WG
iy {2 g0 THIT & AET FT AT A
i @ tmaT 9w ¥ Mo g | afaw A
ama wez s fa ot A fErEmaE
FCH AT FTAA FEAE TAF) AfAw anda
7t frmr arnr & 1 eframo 7, 992 v T,
wer T AE araA gy ¥ P T &
a7 a7 97 aq fasr fagrat &1 e
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FTH FIT AT T AT FAU T T
grraq aAy, zaaT fEet I3 7 Afas
quda A feqn o awar g 1 A8 AW
it erraq Faew o & fade & fagda
21 ST T Q97 TR A1 A
u’gﬁ:‘rf&gq’rﬁl‘#ﬁiﬁi,wﬁ‘rﬁﬁtm
§ Ag SATAT FAT AL #1 AFdr A
Zx a1 Ao Agt awar & | adl feafa
e & o, fafew gdf & amwr w1
qAZZE BT a1 dre 3udA wmad fFaT )
aF zaq &% A3 A fa fomt =16
frfaeze 34 9w A EEIER faar &
Wite gam WANT AT #ffo o o o,
Zrit meatfrd 9ET 4, AR 4, T
S Fn | afen & &, A & S
a3 1-@;argmgfmmuarﬁ'r_ﬁ SRS
Q7 FT A%A 7, AT F AT
FANAT T aga s, Al ag i A wEI
# 3% %t 5t feafs g& 38 97 A7 FEAR
ﬁ:wmmﬁm&ar{r@%l
za ofy agre 7 Paedt &1 a2 a#f 18
T 2 gAdr A K AL SEAT g fr
gare AR & ars gawt fea = A
Gfm zw 2a amal dgd oo
AT ot AAgLE, afawT &, ALATIT
#, grErHEr FTAT T @ e Al
ﬁmﬁénmﬁaﬁgqé‘,ﬂzﬁm
Zardl # ITH AT aef & 1 IR
gt g b AT qaiar, TEHT AT
7 g A AN AE AT A ol
T3 ﬂ“ﬂlﬁil?‘!@lﬁﬂ[[g‘; a1 W
qraTe ¥ FICEM §, a8 §rad A A g
7g AT AFEIA & spaferfia Avert 7 gAr-
étm%a%ﬁﬁar%mmmamﬂm
7 T, 3t & faeg Fran & &
¥ @ T 31 FT FTEEAET E T 9T
grar 2 | afim F18 Hremt adt & s
Frafat & ar qre AT W/ fom#
fgaTr wESA qEl A % 9T agt
g‘mt,mﬁrag’r{m%wg qad
FAE
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s 7§ FoT0 Anga g 5 AT T
% freg # amad @) @feT IA¥ FEA
o snaear & Afrwam w1 eq & A
ani FE 7 A4 ) ag 3T WA
siye awnrf & | ot s A © AT |
ATET T AT TET gU A O qex AET FE
AFAT E, AT ZATT amd a2 77 3taa &
iﬂr&frqa‘%gqé‘lﬁrﬂaz@rmamwﬁ
0w At qaa &, AfE WE A
ft gt ey STy SEHT W AR
¥ wa 14 #T A 1942 &
rEiE AT A ) AT F) AFE A A 4 |
gaF) zaqr ANtz & aar ar | i o9
qaet fomar sia  fo fada #iT
gvwaa & 3 o avafredi & ga feza a
tﬁanﬁaﬁtm#@%a{rzﬂ&ma%
ag wraa go o fw AaE feramas =
FguA F AN § | AT & AT 77, BF
% amre 07, fgar & AT 9%, 395
sz AT F AmaTe 97 Are At A
gt aeg & ALY AART AT ATATE |

¥ UF AT AT q A LA D
g %A1 AT E | F 77 TEAT AL E
fir. et g € AvET T AR A 1
qave G 7at v @8 gu 4, faeEi
qver @1 g5 T, IaAT FEA, IERT
FamT, v A &1 FAfr ¥ v A
aarar, w4 AW gaEr Afqeer, SEE
Atz gaw afea fraad & ) 8-
fore & wgAr ATEAT § AT AT T WY
Tq A1 F arar i § | 7O ag A |
& for ga Wy & faeea & wafe aed
# e o Wy & AT AT TR AN
FrT Tt &t gary Za fasfea &t o
& ngrer # fora dAr T ver o
T & AT A AT WA Avenfadt
% faeg 9z 2@ @V E 1 a7 %9 &
&% w7 @ § f qra At T A5
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[#f ardmz vig)
% fam amad Ft acareT frar i IaF!
STE 7T S Far wrEd earfod fean, 4
ifiy aire wifaara, S gfeewoi 7 3f2
&l fogr 1 gafam dro guer a7 7 oy
WIS | §, 7 3w faim @y
afea 7 qrey azvi 1 qifgd 97 78
WA AEATE f mww awrw wro9an
3% TET g7 AT sWAr 41 39 3q F
AFAT Z19 A1A1 2 | Araa gqre fgag
F F1E Tl 7ET 2 AT ArHwAT T A ogA
7Y =T & | 9 gw A4 A0 gEAa S
KA F1 A1, Ia% fawg gfaare a0
[AFT 2, AT F1 FAZT FT 955 2, A Ty
UE wam, I qa°i ¥ ani © fAug ghaare
A#T 337 A% & o Frwew & for qare 2

YT T FT FART FH WA GUE 7

T Rl F ATM A WO ATHICK(
[AEAT AT AgAT g F IAd W &2
forar 8, a8 3%t aga T & T W9
arfgd ar | waq Fwm § W @ faa
g @ gfeamn 7 it &2 faar g, sas
¥ awda Frar g dre o w1 g fa
TZ T0 THIT F FIA FCA @0 |

THE DEPUTY CHAIRMAN: Mr.
Chitta Basu. Please be very brief,

SHRI CHITTA BASU (West Bengal):
Madam Deputy Chairman, when I rise, I rise
with a heavy heart because for the last few
days our people are being fired upon, a
barbarous attack is being launched against
youth, workers and people of the State of
West Bengal which I have got the proud
privilege to represent here. There is no deny-
ing the fact that democracy has been raped;
there is no denying the fact that there has been
deliberate outrage of our democracy and
Constitution, the heritage which we have got.
At this momentous period, let me warn this
august House of the Indian people that by
these actions of the Governors, by these
actions of the party in power at the Centre,
they are 6imply inviting dark days. In those
dark davs I think many of us will not be here
to enjoy
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the fruits of democracy, enjoy tha fruits for
which we have been labouring for so many
days.

In this great debate, many questions have
been raised particularly with regard to the
constitutional and tha political aspects of the
problem ai West Bengal. When 1 refer to the
constitutional aspect of the problem, I do
reiterate again, as | did in the past, that the
Constitution has been taKen advantage of to
suit the purpose, to suit the whims, of the
party in Dower at the Centre and the office of
Governor has been most deliberately used as
an instrument to achieve and fulfil their
political ambitions. That has been proved and
can be proved from many instances whim I
may cite but I refrain from doing so. I simply
want to reply to certain charges against tne
United Front Government of West Bengal.
Some of the hon. Members sitting opposite—
particularly Mr. Chandra Shekhar, who is a
redoubtable socialist, I think, on the Congress
Benches—were referring to the law and order
question in West Bengal. If you permit me,
Madam, :0 quote an extract.

THE DEPUTY CHAIRMAN : Mr. Basu,
you have very little time, another five minutes
only. I must accommodate others too. Others
have taken only ten minutes.

SHRI CHITTA BASU : Let me speak. The
Amrita Bazar Patrika ia not the organ of any
of the United Front parties, it is the organ, the
newspaper, run by one of the ex-Ministers of
the Congress. In that paper, it was said—

"Looking at the socio-political scene in
this State (West Bengal), the danger is that
the whole of this State has become a
powder keg; any smallest spark may cause
a violent outburst".

I have to disappoint you, this does not refer
to the situEition as is prevailing today in West
Bengal. This refers to September 10. 19(i6'.
That was tha position in West Bengal one year
ago. And what did the Congress regime do
then? They called for trained battalions
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ni the reserve police. They killed so many
people of our country and put thousands of
men behind prison bars because the people
wanted food. And then that question of law
and order ewas not there. Then Mr. Chandra
Shekhar and others were not as vocal as we
find them today. So. all these things are
bunkum.

Again, how was this Government brought
down ? 1 simply give the opinion of Mr.
Sussex, a Britisher, Deputy President of the
Indian Engineering Association. He said in a
public statement—

"I would like the State Government to
know...".

The State Government means the

Government of West Bengal.

"... that our association is interested in
strengthening the hands of these groups
inside the Government who are interested
in preserving law and order".

This is one of the Britishers who said tbat
he knows that he has got certain men in the
Cabinet who are interested 5n strengthening
their hands. Whose hands ? The hands of the
British capitalists ? Whose hands ? Those
hands Irom whom our Government had taken
over the management of the tramways.

SHRI AKBAR ALI KHAN : Are you
<sure it is without pressure ?

SHRI CHITTA BASU :
which side ?

SHRI AKBAR ALI KHAN : You can
understand.

Pressure irom

SHRI CHITTA BASU : Therefore, it is quite
clear that it is because of the vested interests, it
Is because of the interests of the monopolists, it
is hecause of the interests of the foreign

capitalists who have been perpetuating
exploitation for ages together that this
Government... (Interruptions.) Stop please.

What have you got to say ? It is because of these
vested interests that these things have been done
There-. fare, it is no good repeating things. The

[27 NOV. 1967].

Ministry in Wesl Bengal 1384

Home Minister said that the responsibility lies
there. The people of West Bengal demand a
certain amount cf justice from the
Government of India.

Controversies have been raised as to the
discretionary power of the Governor. We
wanted that the matter should not be settled in
the streets but that it should be settled in the
Supreme Court. You have not accepted that
thing. Why did you not accept that proposal
of the Government of West Bengal, of the
people of West Bengal, that the controversy
regarding your innovation of the discretionary
power of the Governor should be tested not m
the streets but in the Chamber of the Supreme
Court ?

Therefore, what lies with us ? If we are to
see that the Government which we have
elected should survive, it is the inalienable
right of the people to defend that Government
and to see that this Governor, Shri Dharma
Vira, is recalled and the illegal order of
dismissal of the Ministry is revoked forthwith
and the status quo is restored.

With these words, Madarn, I assert that it
will be doing wrong to the people of West
Bengal if this type of wanton attack is
launched upon the people. The people shall
not tolerate it. That is all I can say. Thank
you.

THE DEPUTY CHAIRMAN : Mr. Kaul.
Very, very brief, please.

SHRI M. N. KAUL (Nominated) : Madam
Deputy Chairman, the Governor of Haryana
in his report has pointed out that the ruling
party had a strength of 40 out of which 10 Jan
Sangh Members had decided not tc accept
office as Ministers. Therefore, out of 30
Members, who were available for being
appointed as Ministers, 22 were appointed
Ministers. He says : —

"The Government has also sought to
maintain itself precariously in power by
creating too many Ministers which is an
abuse of its constitutional powers".
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SHR BANKA BEHARY DAS : Mr. Kaul,
you are right. But would you kindly tell us
that in Haryana and Punjab, just after the
formation of thfse as separate States, in a
House of 60 how many of them were
Ministers?

SHRI M. N. KAUL : Madam, here I recall
my speech which I made in this House on the
7th May, 1966 wherein I said : —

"

The general impression that one
gathers is that there has never been a
scientific and rational examination of the
whole matter. ... That is to say, there should
be a scientific examination of the whole
matter as to how the work of the
Government should be divided up between
the various departments and Ministries.
And the report should be discussed in
Parliament. I feel that there .chould be no
changes in the short run. When once we
have reorganised the Ministries in a certain
way, that reorganisation should suffice at
least for a period of five years, which can
be conterminous with the life of the Lok
Sabha".

The real trouble is that our Constitution
prescribes no limit in regard to the number of
Ministers that a Chief Minister can appoint. |
think the time has now come to have statutory
control over the appointment of the number of
Ministers that a Chief Minister car. appoint.

1 have looked up the practice in other
Parliaments in the U. K. while the older
departments owe their creation and present
internal organisation largely to the direct
exercise of the discretionary authority of the
Crown, the Constitution of the more modern
departments, the powers and duties of theii
heads, etc. are usually regulatsd by diiect
parliamentary  enactments.  Under  the
Ministers of the Crow a (Tiansfer of
Functions) Act, 1946, a redistribution of
functions as between the Ministers can be
effected by an Order in Council, but a new
Ministry, inter alia, cannot be created under
suchan Order nor a dissolved Ministry
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recreated. Such Orders, are, however, subject
to affirmative resolution from, each House of
Parliament under Section 3 of the Act referred
to above.

A change of Government in the U.K. does
not necessarily affect the number or general
functims of Government departments,
although a radical change in policy may be
accompanied by organisational change.

What has really happened is that the British
Government in their own time put in an elastic
provision and placed no limit on the number
of Executive Councillors or, la'.er, Ministers
that could be appointed. We took over this
provision from the Government of India Act
1935 without looking into Constitutional
practices in other countries. I think this; is a
highly important matter and I suggest that it
should be examined by the Administrative
Reforms Commission as to the practice and
conventions obtaining in other countries,
namely, whether a statutory limit on the
number of Ministers in the Cabinet, both at the
Centre and in the States, should, be placed.
That would be one of the important solutions
to the problem of floor crossing.

I have no time to go into the position in
other countries but I find that even in the
United States there is substantial control over
the creation of new departments.

The second point that I wish to refer to is
that the Governor of Haryana, while windin?
up his report, says : —

"Fresh elections may be arranged, as
soon as possible, after the administration
bas been toned up by a brief spell of the
Presidential Rule".

This is good so :far as it goes, but that in
itself will provide no solution unless the
matter is; dealt with at the political level. The
Governor hopes that mid-term elections may
provide a solution to ihe problem. Now, if
there are no political conventions, if the
parties do not get together ar.d if this problem
of floor crossings is not dealt with effectively
by agreement amongst parties, I fear that the
same position will agiin revive after the
general elec-
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tions. Therefore, the matter has to be , dealt
with effectively on the political level.

The third point that I wish to deal with is
the practice which has recently developed
namely, the laying of the Governor's report on
the Table of the House. I will state the
position since 1954. In the early cases it was
nol the practice to lay the Governor's report on
the Table on the ground that there was no such
provision in the Constitution. The Governor's
report was a confidential document for the
benefit of the President who had to give a
judgment of his own. Later, wunder
parliamentary pressure it was decided that a
summary of the Governor's report may be laid
on the Table of the House. 1 find that since
1966 there were two short reports which were
laid on the Table of the House. But this time
an exhaustive report has oeen laid on the
Table. I personally feel that this departure
from the well-established practice of laying a
summary of the report is not a satisfactory
one. My reason for saying so is this.

I have listened to the debate and I found
that from the Governor's report passages and
sentences were taken out, sometimes out of
context. Sometimes the references were quite
fair and legitimate and the Governor's report
was criticised. When Pandit Pant as Home
Minister dealt with this matter he told me that
when he said that he will lay 3 summary of the
report he did no', mean that he will summarise
the report. What he meant was that he would
go through the report and omit such sentences
as could be taken out of context and used by a
Member. [ think the practice hitherto
prevailing was a sound one because the
Governor who makes a confidential report
should not be subjected to criticism in this
House. He is making the report to the Presi-
dent in confidence. Now the result will be that
the Governor would be making two kinds of
report, one to be laid on the Table
and__another a confidential one that may not
be divulged. That is bound to  happen in
course of time.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) Madam
Deputy Chairman, the circumstances under
which the Governor of Haryana had to take
action under article 356 are well known to
merit any repetition in the Horse. Hon.
Members have focussed their attention mainly
on tne question whether the extreme action of
the Governor was really necessary in the
circumstances or not. There can be different
political views, different political theories and
political interests. But one thing is certain that
before the Governor took this step, various
leaders of the various political parties of
Haryana had demanded this kind of action of
the Governor. I have got here the press
cuttings Of course, the hon. Members
themselves know that such statements were
made by the Chairman of the S.S.P.. Haryana,
the Chairman of the Jana Sangh, Haryana, and
other political parties including some of the
Ministers who were members in lhe former
Government of Haryana.

Madam, the main thing to determine is how
should anybody arrive at the conclusion
whether there has been a breakdown of
constitutional arrangements in a particular
State or not. The Governor, because of the
reasons he gave in his report, came to this
conclusion that in those circumstances proper
functioning of the constitutional machinery
was not possible. Now in what rnnnner this
break down in the constitutional machinery or
otherwise could be judged is not properly
defined anywhere.

But there could be three points after
examining which we could probably CTne to
a safe judgment whether the Constitutional
arrangement is functioning properly or not.
One is that if any directions are issued under
Article 365 of the Constitution and the State
Government does not comply with those
directions of the Union Government, then that
should be regarded as a Constitutional failure
on the part of the State Government. Then
there is another circumstance in which such a
conclusion can be arrived at and that is,
when
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[Shri Vidya Charan Shukla] there is a
break-down of law and order in the State.
There can be a thi.d circumstance in which
such a judgment could be made and that is,
when no political party has the strength or
the majority in the legislature to form a
Government. There can be several ways in
wniUi this can be brought about. Sometimes
the party whiah enjoys the majority may
refuse to fora. a Government and the other
parties may not be able to form a
Government; and the Governor may be
forced tc ask fcr Presidential rule and the
dissolution of the Assembly. But in the State
oi Haryana, we all know that there were sc
many defections by so many MLAs at so

many times that is almost became
impossible to determine...
ot dav fag werdl @ =i famdr aic
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SHRI VIDYA CHARAN SHUKLA :
Well, when the defections take oisce in the
inter-session period, then ihe question of
changing  the Government does net arifc
normally.  Here most of defections have
taken place lately during the inter-session
period, when the legislature was  not in
session. These defections were not the same
as h.-;ve taken place ir. West Bengal or
ir Punjab where a whole party has gone from
one coalition to another coalition. But lure
these were defections by individual
people ; people were being taken from party
and made Ministers and then the Ministers
again defecting and joining  another
party and one man crossing the floor Ave to
six times in some instances. The main
thing that the Governor has brought out is
that he was not sure that any-party could
command such a safe and stable majority as
to run aregular Constitutional Government
in Haryana. This is the main point that the
Governor has made in his report to the Presi-
dent. Madam I do not think that only any
hon. Member can seriously dispute that where
“he conduct of legislators 1ii seriously
distorting  the verdict of the electorate by
their frequent defections, the functioning of
any Government becomes a mattei of
speculation.  No serious-minded  political
leader can
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claim that such a situation is conducive to
good governance and that when MLAs, for
whatever consideration, ga from ont; party to
another overnight and several times in a week,
any stable Government in Haryana was
possible or that Constitutional arrangements
could be carried cut m a satisfactory manner
by any Governmeat. And when the verdict of
the electorate is so completely distorted by
such unprincip™d defections, the only answer
to my mind as a democrat and to any
democrat, would be that such legislators must
be sent back to the people to get a fresh verdict
from them and this is exactly what has been
done' in Haryana.

SHRI BITUPESH GUPTA : Why didn't you
do it in Punjab ?

SHRI ViDYA CHARAN SHUKLA : I
have already explained, Madarn, that
this is not The same kind of defections.
Here it is a whole party defecting end
changing coalitions. It is not a question
of indivichm' people going over and
becoming Ministers and then the Minis
ters defecting again. There was no
such instance here. I personally feel—
I may be \vronf—that there'is no com
that

parison  between the defections
were laki-g place in Haryana and the
other defections that we have seen in

Madhya Pradesh or
West Bengal ..........

in Punjab or in

SHRI BANKA BEHARY DAS: There
were 34 or 35 defections in HaryanilJ. in
Punjab also there were 34 or 35 defections. In
Punjab also one person crossed the floor four
times and many crossed the floor three times.
So the position is exactly the same.

SHRI VIDYA CHARAN SHUKLA : I am
talking of the defection which has changed the
Ministry in Punjab. This has nothing to do
with the earlier defections which were very
much minor in nature as compared to what we
have seen in Hfryana. It is also a question of
degree. If it happens in a lesser degree, then
probably it could be overlooked as it would
not seriously hamper the Constitutional
working. Madam, | was saying that in order
that the verdict of the people as was
represented by the legislature of the State is
pro-



1391 Dismissal of U. F.

perly maintained and is properly reflected in
the governance of the State, it was necessary
that the people had another chance to judge
which of those legislators who were
throwing all canons of political conduct to
the winds could be safely trusted to represent
their will, and precisely because of this we
have also agreed with the Governor's view
that in the circumstances obtaining in
Haryana, it would be impossible to run a
proper Government according to the
provisions of the Constitution unless the
people had another chance to elect proper
representatives who would, according to our
hope, behave ir a much more responsible
manner than the Members of the preceding
Assembly.

Madam, I do not have to go into the other
questions which hon. Members have raised
regarding the defections in general, as to what
are the principles under which the Governor
decides which defection is of such a nature as
to be legitimate and which is not. But I will
say one thing ir; conclusion and that is about
the question of legislation regarding
defections. We are seriously thinking about
this matter as to how this problem can be
tackled in the country. The Election
Commission is also seized of the matter and 1
hope by mutual consultations and the process
of thinking, we shall be able to arrive at :i
conclusion so that we could devise some sort
of a method by which such political
defections can be checked and our democracy
can be run properly. I would appeal to the
House that looking to the various points and
the various factors thpt have been brought out
in the debate, they should approve of the
President's Proclamation that has been issued
in relation to Haryana. Thank you.

THE DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta.

SHRI BHUPESH GUPTA Madam
Deputy Chairman, now the difficulty in
replying to this debate on my motion
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is that those who have supported the action of
the Governor or of the Central Government
through the Governor, really, in West Bengal,
have not made out the case that the
Governor has powers to dismiss the Council of

Ministers. Now let me deal with the argu-
ments that have been given. Some hon.
Members opposite  frankly said that there

could be two opinions on this-question. And
that is why perhaps, in order to disabuse such
hon. Members of that doubt, the Chief Minister
of West Bengal—former Chief Minister you
may call him now—Mr. AlJoy Mukherjee
wanted the matter to be settled by the Supreme

Court. He did  not seek to arrogate to
himself the right of interpreting the
Constitution. He wanted it to be done by the

highest court in the land under the provisions
of the Constitution which  empower the

President to make such a reference.  There
were others like Miss  Shanta  Vasisht and
Mr. Sapru, who  should know law

better, I believe, than Mr. C. D. Pande or my
friend, Mr. Shukla.—who said that the
Governors have no such power at all. And 1
am  grateful to them because they have
displayed courage in getting up here and telling
the truth for the sake of truth and for the sake
of future. There are others in the Congress
Party who have exnressed similar views
elsewhere, but because of the fear of the whip,
they are not in a position, or for any other
reason, to state frankly what they would have
normally liked to say. But Mr. Chavan tried to
make out a case on Constitutional grounds.
But before he had ended his Constitutional
argument, you will have noted. Madam Deputy
Chairman, he landed himself in political
inanities. Now 1 could collect from the
speeches made in favour of Shri Dharam Vira's
action two major arguments. Somebody
said that the Governor : in accordance with his
oath of office, is under obligation to do
certain things and one of these things is the
dismissal of the Ministry in the circumstances
in which he did it. That was said. Now you
see the oath of office taken by the President
under article 60 of the Constitution. It is
mutatis mutandis the same as the oath of office
taken by the Governor under  article 159.
Both refer to the defence of the
Constitution.  Shri
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Jawaharlal Nehru, when the matter was
debated, had made one thing very clear with
regard to the statement of the late Dr.
Rajendra Prasad before the Law Seminar.
He made it clear as to what power the
President has got. It was very clearly stated
by the late Prime Minister Jawaharlal Nehru
in this very House. He said that the
President had the same power that the
Crown in England had, that is to say, the
President has to act on the advice of the
Council of Ministers in all circumstances
; he has no other power. And we welcomed
that statement. I wanted to make it explicit
by an amending Bill but Jawaharlal Nehru
and others made it absolutely clear that there
could be no question of the President having
got any more power than the British Crown
enjoyed. At that time you will remember that
all of us fully acclaimed that position and we
stand by it. Over the last 15 or 16 years we
have been here it has never occurred to
anybody that the Governor could exercise the
power which he does not possess and
which has been exercised in the case of West
Bengal, namely, the  dismissal of the
Ministry there.  Now this is the first time
that the dismissal of that Ministry by the
Governor has taken place. What is the oath of
office there ? It is exactly the same as for the
President. The only difference is that one
says "I, the President of India..." and another
says "I, the Governor of such and such
State..."

That is all. Now you cannot evidently have
two standards by empowering one to
dissolve the Ministry & not empowering
another to do the same thing. I could have
understood if the Central Government had
taken the position that the President can
dissolve the Ministry and having taken that
position, they could have come and told us
that the Governor also could do so. There
would have at least been some logic and
consistency in that approach. But here
nothing of the kind we find except double
standard. 1 very carefully read the note
prepared by the Home Ministry. There also
the Home Minister says the President does
not have any such power.
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Then another article has been referred to
about the pleasure of the Governor. I think it
is article 164. It has been contended that since
the Council of Ministers holds office during
the pleasure of the Governor, the Governor
has got the right or the Governor is entitled to
dismiss the Council of Ministers. Well, let us
now come to the Centre. Under article 75(2)
of the Constitution exactly the same words
occur. It says :

"The Ministers shall hold office during
the pleasure of the President".

In article 164 it has been said that the
Ministers shall hold office during the
pleasure of  the Governor. It is an
identical provision. Now do I understand that
the President has one type of pleasures  and
the Governors have another type of pleasures
?  Or is it that our Constitution-makers could
not define what 'pleasure' means ?  Therefore
the conception is the same in either case. If
you say that in the case of the Union
Government the Ministers  hold office during
the pleasure of the President, that does not mean
that the Council of Ministers can be dismissed
and if it cannot be dismissed or if the President
cannot dismiss the Council of Ministers
here, it stands to reason that the Council  of
Ministers cannot be dismissed also in the
States. Therefore the argument about the so-
called pleasure of the Governor does not
hold water at all for the simple reason that it
does not permit the Governor to dissolve the

Ministry. Now let us see how this concept
of  'pleasure' came about. It  came not
from any other constitutional system ; it

really came from the British constitutional
system, from the British parliamentary system.
If you refer to  the French and other systems,
you will not come across any such expression.
Therefore even on that score you will find
that as in England this is never to be interpreted
as having given certain power which enables
the Crown to dismiss a Cabinet. Why should
we suddenly write into the Constitution
something  which is not written ? If for
example Dr. Ambedkar and others who were
framing the Constitution had meant 'pleasure' as
something else or for that matter the Gov-
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ernor should be given certain power or the
President should be given certain power,
they would have used the requisite language
in order to provide for it in the Constitution.
Therefore they took it as an established
convention and left it at that. Therefore,
Madam Deputy Chairman, this argument
does not stand at all. Here again article 164
under which the Governor is supposed to
have acted does nowhere say that he has the
power to dismiss a Council of Ministers. It
has been stretched to include this power. Do
I understand that those gentlemen, eminent
gentlemen who formulated the Constitution
did not have this much wisdom and foresight
as to provide for this kind of thing ? They
did not provide for it. Are we then—the
executive or the Governor for that matter or
the Council of Ministers —to write into the
Constitution something which had not been
spelt out by the Constitution-makers? It is
not contained in the express provision of the
Constitution. That is quite clear. It is not.
Therefore, if there is any doubt or if there is
any interpretation required, who should do it
? Assuming there is some doubt, well,
Parliament can amend the Constitution to
remove that doubt or the Supreme Court can
interpret what exactly it means. But nothing
of the kind is done. Parliament was ignored
and of course the Supreme Court was also
bypassed. Therefore I say that with regard to
these two things the argument of the
Government does not stand at all.

Madam Deputy Chairman, then another
argument was advanced. These are the two
major arguments given. Here we are not
concerned with Naxal-bari and gheraos. We
are concerned with the Governor's order.
The Governor has dissolved the Council of
Ministers not because of Naxalbaris. not
because of any other thing. Here we are
concerned with the words of the order which
has been issued from Raj Bhavan in
Calcutta. Therefore. Sir, other discussions
are irrelevant. We are not concerned here as
if we are discussing the President's Rule.

We are concerned with the act of the
Governor in the dissolution of the Ministry
under article 164. Let us con- '
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fine ourselves to this and you wiH find that it
is not permitted. Much has been said about
defection. Here 1 would ask the Minister to
consider this. The argument advanced by Mr.
Chavan is that some people had left and
therefore, he has assumed that Mr. Aloy
Mukherjee had lost the majority and therefore
the Governor thought that since he was not
calling the Assembly on the date on which the
Governor wanted, the Ministry should be
dissolved. There is no such parallel anywhere
in the parliamentary system, certainly not in
England. Now take this question legally and
constitutionally of the so-called defection and
some people writing to the Governor. First of
all I say that it is double standard. When we
brought 93 people to Rashtrapati Bhavan from
Rajasthan, Dr. Radhakrishnan said : 'Here Mr.
Chavan, the majority are standing'. But nothing
was done. The majority leader was not invited
by the Governor. The proof was given not in
the correspondence with the Governor. The
proof was given of the existence of the
majority by a physical presentation of the
majority of the Members of the Rajasthan
Assembly before the President of India and the
President of India told the Home Minister
present —and I was also present there—'Here
are 93 gentlemen'. We asked: 'Do you doubt

anybody here? Are you suspecting
impersonation and so on?' Nothing of the kind.
Therefore that was not done. Then

immediately Mr. Chavan should have advised
the Governor or the Governor having noted the
fact that a proof had been given in no other
place than in Rashtrapati Bhavan and before
the President, he should have immediately
invited the Leader of the Opposition to form a
Ministry. That was not done, it was double-
standard. There I say that you cannot blow hot
and cold, in one case you do one thing and in
another case you do another thing and repeat
the kind of arguments that you have done here.
Where is it to be settled? Suppose you have a
majority in the Lok Sabha. Suppose on a no-
confidence motion you are defeated because
some Members are absent from the Congress
side, would it be open to the President to say:
'No the Government should not resign because
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there are others who could not come'. Would
it be permissible for the President to count
those Members who were absent from the
Congress side when the Congress got defeated
in order to make out a case that the
Government should not resign? Therefore, it
stands to reason that the test should be on the
floor of the Assembly. It should not be a test
outside in an extraneous manner. When I say
the Council of Ministers enjoys the confidence
of the House, the confidence is a collective
concept. Here the Constitution provides for
the confidence of the House not of a number
of Members—that is stated—and the
confidence of the House can be ascertained
and tested only in the House when in
operation.

SHRI AKBAR ALI KHAN : But if nobody
summons the legislature?

SHRI BHUPESH GUPTA : I am coming to
that. Let us be clear. It is not of some people
writing. The only valid proposition here is that
the Council of Ministers must be, under the
Constitution, responsible to the legislature, not
the Members in the football ground or the
cinema houses or in the night clubs or in the
kitchen cabinet or in Mr. Chavan's room or in
Raj Bhavan. No. They are responsible to the
body of men called the legislators constituting
themselves as the Legislature and functioning
in that capacity, not as something else on the
floor of the House. It was not done. What is
the guarantee that they had changed their
mind ? Therefore the British Parliament never
thought of it. Whenever it was done— unless
a Minister resigned and he can resign at any
time and that is not the point—they used to
test it on the floor of the House. Suppose
somebody writes a letter, some fifty
Congressmen  threatening) 'We  have
defected' would it be open, on the basis of the
receipt of such a letter from some Members of
the ruling party here, for the President to
summarily tell the Prime Minister to call
immediately a session of Parliament ? The
President of India has no such right. The
President of India cannot give such
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direction. He is to act on the advice of the
Council of Ministers. It is neither the duty of
the Council of Ministers to listen or to receive
such instructions nor is it the duty of the
Governor to give Such advice. Privately they
can talk about anything, we are concerned
with the Constitution. Therefore the legislature
has been bypassed. It is ar. extraneous method,
extra-parliamentary method and yet, in the
name of parliamentary democracy, it has been
perpetrated. Mr. Akbar Ali Khan says : 'Why
was it not done ? First of all, Mr. Dharma Vira
had no reason to give such direction to the
Chief Minister. It is for the Chief Minister to
say when the Assembly should be called. Time
and again in this House when we felt that an
early session of the Parliament should be
called we had approached the President. I have
myself done it and President Radhakrishnan
used to tell me : 'Go to the Council of Minis-
ters, to the Prime Minister and the Home
Minister. It is for them to tell me when I
should summon the Parliament'. Identical
provision is there in the Constitution. It is
none of the functions of the Governor to give
this kind of direction to a Council of
Ministers, much less try to browbeat the
Council of Ministers. That again is contrary to
parliamentary principles and practice and the
express provisions of our Constitution. This is
a very material point that I wish to make that
the Governor acted in this manner. Here also
we have our views on it but I will come to that
later but here the constitutional position should
be settled. Here we had quarrelled over many
things in this House—this side and that side.
Never we had quarrelled before over the
question of Governor's power in regard to such
matters. How is it today that such a quarrel has
developed ? We had a code over these issues
all these fifteen years despite all our bitterness
and quarrels over many issues. Why suddenly
it has erupted into a major controversy ? I can
only say that you have placed certain other
extraneous, party or class interests above the
interests of  democracy, parliamentary
principles and so on. Therefore I say that it is
wrong. The opinion of the jurists should be
accepted. One
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thing Mr. Chavan did not reply to and we
raised it. ~ Who alerted the army? Do not say
that the army has not been called out. The
newspaper report has come and the statement
has been made that Gen. Manekshaw is going
to Lal Bazar, the headquarters of the police,
and seeing things for himself. Before Mr.
Ghosh was sworn in, the army was in the street
or had been alerted. Who called it ? It is not
the Central Government. The Central
Government has no function or authority to
do so in a matter like this nor the
Council oi Ministers, which was headed at
that time by Mr. AJoy Mukerjee. Who did it ?
If the Governor had done it on the advice of the
Centre, he acted unconstitutionally even in this
matter. He cannot act in this manner.  Under
no circumstances the Constitution provides for
this, to be done by the Governor. The Governor
was therefore acting in pursuance of a
conspiracy. The Governor was ignoring the
Constitution.  He was pre-arranging things.
How is it— that is another constitutional
point— that the Ministry has been dissolved.
We are not going into the point whether it is
legal or illegal. ~We know that it is not legal.
After the dissolution which procedure should
we follow? Now you have dissolved the
Ministry. Whom should you invite? The next
party You invited the Congress Party, but it
did not like to form the Ministry. Then why did
you not invite the other parties also, or again
Mr. AJoy Mukerjee? In Punjab after the
resignation of the Gurnam Singh Ministry, Mr.
Gurnam Singh was invited again to explore the
possibility after having invited Mr.
Laehhman Singh Gill or whoever he is.  All
the same Mr. Gurnam Singh was invited.

Therefore, it was not done here.  Well, the
Congress Party was invited as a matter of
make-believe, and then, immediately

thereafter, an independent was invited and
upto that time, that independent, Dr. P. C.
Ghosh had no party at all. His party had not
yet been formed. We had known that
some people had left some party, or left some
block. That does not mean, either to the
knowledge of the Governor, and certainly
not to the knowledge of the Legislature, that a
party had come into
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existence. In fact, on the night of the 21st there
did not exist any party of which Dr. P. C. Ghosh
was the leader, either in point of fact or in law.
The Assembly had not yet met for a trial of
strength. If it happens all of a sudden some
independents do not constitute a party. The
Speaker in the other House has said that he
would not recognise an independent party
simply  because the independents clubbed
together for a purpose. And how Dr. P. C.
Ghosh could suddenly become the leader of a
non-existent party, we cannot understand. It
was pre-arranged, again a conspiracy. It was
pre-arranged that an individual, who had been
got over or, for that matter, had been abducted,
should be invited Perhaps  somebody
wishpered this into the Governor's ears. Who
did it ? The Governor is supposed to invite
people not as he likes, but on the basis of certain
set norms and conventions. But how the
Governor took a liking for Dr. Prafulla Ghosh,
that has  to be explained. Well, he quietly
took a liking for him. Is it because he was a
defector that he took a liking for Dr. Prafulla
Ghosh ?  Well, if that is so, this individual, he
was not the leader of a party.  Therefore, -no-
body on behalf of the party could have made
the representation to him. He certainly had
not explored the other parties in the Legislature
or, for that matter, the United Bloc, in the
Legislature, again to try the formation of a
Government. Therefore, again this was also a
part of the conspiracy. Now itis a strange
thing  in parliamentary democracy. Now
here, at 8-20—note this—at 8.20 at night, in
a  room in Grand Hotel, Mr. Aloy
Mukherjee, received a sealed letter stating that
he had been dismissed. First of all, it is so bad
that the letter is sent suddenly in this manner
to him stating, "You are dismissed". I think
you treat even your domestic servants in a better
way. Now he was not even given the treatment
which a domestic servant gets in a private
house.  Anyhow it had been settled that way.
Now almost simultaneously the swearing-in
ceremony was taking place—the timing is very
very important. Did the Governor apply his
mind, in terms of the Constitution or according
to the convention, as to whom
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[Shri Bhupesh Gupta] he should invite
for the swearing-in ceremony ? The Speaker
was not invited to be present because the
Governor  apparently  thought, "Well,
something might go wrong". The Congress
leaders were invited. Mr. Humayun Kabir
was invited. Why not me ? I am an old
Member of Parliament

AN HON. MEMBER: Were you
there?

SHRI BHUPESH GUPTA : Mr.
Humayun  Kabir was around. The

Congress leaders were around and al] these
people were around, not the others who are
normally present on such an occasion.
Therefore, parties to the conspiracy were
present at the swearing-in ceremony, again
another case of conspiracy. Also two
blackmarketeers were there, and others
were there. Now see what a degradation of
political life you have made in this entire
deal. Therefore, Madam Deputy Chairman,
from beginning to end it has been un-
constitutional, it has been politically
preposterous, and has been monstrosity of a
type which can be thought of only in an
authoritarian regime but not in a
parliamentary set-up.

Now I would ask hon. Members to consider
another point. Are you not now creating a
Crown Party just as George III used to have a
Crown Party in Britain in the old days ?
There the monarchs used to have a Crown
Party to manipulate. And today you have
created a precedent that the Gov- I ernors™ can
manipulate small groups and other things and
then interfere in an arena where they should not
come in. Now we are going back to the days of
George III, who  had his  Crown Party,
just to manipulate in this manner. But
unfortunately Charles I lost his head, and we
donot have a Cromwell now. Still you can
understand why Cromwell appeared in
history. ~ When you have set in motion this
thing, when you have the mentality of
Charles I and others, you have also Cromwells.
But here we are trying to settle it in a
democratic way.
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Therefore, in this whole thing, I think you are
creating a dangerous situation. Today you may
feel that you are very happy about it. Mr.
Chavan says he is sorry, but he always smiles,
and I cannot understand a man who goes on
smiling in the Smasan Ghat, or Rajghat, when
they go there, or they go there to cremate
somebody. He is literally happy and he
expressed himself that he is happy. You may
be happy today, but tomorrow you will see that
you have opened the highways to
authoritarianism, and, with the advent of
authoritarianism, made room to a military
regime. One point. Why the Governor was in
such a haste ? I ask hon. Members. I know
that you will not support me even if your
conscience dictates that you should support
me. You asked why the Assembly was not called
for the 29th of this month. Is it your
contention that the  heavens would have come
down if the Assembly had met a little later, on
the 18th of December ?  Was the law  and
order situation such that it had to be done here
and now ? Not at all; this was not the case
because, even according to the statement of
businessmen and others, even according to Mr.
Chavan's public statement, the law and order
situation in West Bengal, according to them, had
improved.  So the question did not  arise at
all. It was done because of this reason. I
give you this information and I have it on
authority. But you may question my authority.
When Mr. Humayun Kabir and others, when
they thought that some defectors were
rethinking—and  people do  rethinking ;
even our Congressmen may rethink—that they
were rethinking of going back to the fold of the
United Front at that time when Mr. Mahamaya
Prasad Sinha was in Calcutta and was
persuading them not to defect and commit an
act of treachery, when things were moving on
those lines, just at that moment, Madam Deputy
Chairman, Mr. Humayun Kabir rushed to Mr.
Dharma Vira and told him, "Now or never. You
get in touch with Delhi at once today because,
otherwise, we may not get what we want".
It was done in this manner.
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THE DEPUTY CHARMAN : Please

now wind up. It is more than half an hour.

You must have some sense of proportion.

SHRI BHUPESH GUPTA : I am winding
up. We cannot even talk on this subject.
What is this sense of proportion you refer to
? Is this not sense of proportion and are
these not valid arguments ?

THE DEPUTY CHAIRMAN : I am
appealing to you. You have said what you
wanted to say, when you moved the
Motion. Now there has been a full debate.
You may now only reply to the points made
by the Minister in his reply to the Motion.
You cannot cover the whole ground again.
Please have five minutes more and finish.

SHRI BHUPESH GUPTA : As I said, I
was not giving other arguments. Many
political arguments could be given but I did
not give them deliberately because I thought
that more the constitutional points should be
met. Madam, we know why we have been
punished and we know why we have been
shabbily treated in this manner. We know
why we have been punished in Bengal. We
know why we were treated in this manner.
The only crime that we did was that we
defeated the Congress. We set up a left-
oriented Government, a  Government
oriented to the service of the working people.
We started taking action against the
profiteers and black-marketeers and
started putting them in detention —not
Atulya Ghosh, not that type of people, but
the others—in order to ensure food to the
people. We did  not allow the police to be
used against the workers on orders given
through telephone calls of the employers. We
were increasing the dearness allowance and
other things and restoring and giving
permanent rights to government employees
and doing similar other things.

Madam Deputy Chairman, I know for a
fact that the British and the Americans
conspired to put pressure on the
Government. The monopolists' aides came
and advised them. I may tell you that the
monopolists came here. The monopolists
went to the Governor
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and they said, "Finish this Government". They
said it because West. Bengal is the seat of their
financial capital where their exploitation takes
place. Madam Deputy Chairman, therefore
they said this kind of a government cannot be
allowed to continue there. That is the reason
why the Governor was in such a hurry.
Nothing would have been lost. You would not
have lost more than what you have lost already
in the last few days if you had put off the

meeting of the Assembly till the 18th
December.

THE DEPUTY CHAIRMAIN Order,
order. That will do.

SHRI BHUPESH GUPTA : But since

THE DEPUTY CHAIRMAN Order,
order. Hon. Members can see that in his own
words, Mr. Bhupesh Gupta wanted only two
or three minutes to finish.

SHRI BHUPESH GUPTA : I am just
finishing.

THE DEPUTY CHAIRMAN Please
finish now.

SHRI BHUPESH GUPTA : Therefore I say 1
call them "mini butchers". You know mini
skirts in ~ England. Now here these are our
"mini butchers". Mr. Chavan and others I
call them mini butchers. Now they have
started this thing. But Madam Deputy
Chairman, before I sit down I want to strike a
note of warning. You are playing with fire
now. You have started unconstitutional,
illegal methods, for keeping yourself and
your friends in power, for keeping traitors in
power and in other places. You denounced
defections in Haryana and in West Bengal, but
you enthrone defection and an illegitimate
Chief Minister. Well, these illegitimate
offsprings of your behaviour, we know where
they will lead to. I say that a note of warning
has been sounded and I hope the people will
take note of it. I do not know what is going to
follow. But I do hope that the people will give
the final reply.  In this House we cannot
abundantly give a fitting reply to the crime that
has been committed. The reply has to be given

in the fields and factories, in the streets,
in the Assembly and outside.
Everywhere,
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[Shri Bhupesh Gupta]

where the traitors and these butchers live,
they should be surrounded on all sides by the
fighting men and women of Bengal, and of
all India in order that the traitors, the
butchers of parliamentary democracy, these
traitors, these oppressors of the people, these
violators of our Constitution, those people
who are bent on ruining the country, are not
allowed to be in power.

THE DEPUTY CHAIRMAN : Order,

order. That will do.

SHRI BHUPESH GUPTA : And joining
my voice with that of... in Spain, I say ...
They shall not pass.

THE DEPUTY CHAIRMAN : That will
do. I shall first put the Resolution on the
Proclamation . . .

SHRI NIREN GHOSH : The Leader of
the House should accept the motion of Mr.
Bhupesh Gupta.

THE DEPUTY CHAIRMAN : I am
putting the Resolution to vote now.

SHRI NIREN GHOSH : Is he accepting
the motion of Mr. Gupta ? That is what I
want to know.

THE DEPUTY CHAIRMAN : You will
know it. First I put the Proclamation on

Haryana to vote.

SHRI NIREN GHOSH : Madam, before
you put that to vote, we want to know
whether he will accept the motion of Mr.
Bhupesh Gupta. That is what we want to
know.

THE DEPUTY CHAIRMAN : Please

take your seat.

SHRI NIREN GHOSH : I want to know
that.

THE DEPUTY CHAIRMAN : Please
take your seat.
SHRI NIREN GHOSH Before you

put this to vote, Madam, we want to
know  whether he is accepting the
motion of Mr. Gupta.
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THE DEPUTY CHARMAN : I think the
parliamentary practice is well known. The
Resolution will be put to vote and then the
motion will be put to the vote in the same
order in which they were moved.

SHRI NIREN GHOSH : Whether they
accept the motion or not, that is what we
want to know.

THE DEPUTY CHAIRMAN : No, I shall
first put the Resolution to vote.

SHRI NIREN GHOSH : Then we cannot
be a party to this butchering of the
Constitution. We can never be a party to this.
We walk out protesting against this
Government's action and to show our protest
against their unconstitutional and illegal
action and against this butchery of our
Constitution we walk out.

(At this stage, some hon. Members left the
House.)
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(At this stage, some hon. Members left the
House.)

THE DEPUTY CHAIRMAN: Now I shall
put the Resolution regarding Haryana to
vote.

The question is :

"That this House approves the
Proclamation issued by the President of
India on the 21st November, 1967, under
article 356 of the Constitution, in relation
to the State of Haryana."

The motion was adopted.
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THE DEPUTY CHAIRMAN : Now I shall
put the motion of Shri Gupta to vote. The
question is :

"That this House condemns the
unconstitutional action by the Governor of
West Bengal in dismissing the United Front
Government in that State and illegally
installing a Government headed by Dr. P.
C. Ghosh, and thus brutally trampling
under foot the system of parliamentary
democracy."
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The motion was negatived.

THE DEPUTY CHAIRMAN: The House
stands adjourned till 11 A.M. tomorrow.

The House then adjourned at
thirty-six minutes past five of the
clock till eleven of the clock on
Tuesday, the 28t.h November, 1967.



